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THE HYDERABAD GRAM PANCHAYATS
Act, 1956
No. XVII of 1956

(Received the assent of the President on 24th July, 1956 ;

assent first published in the Hyderabad Gazette Extraordmary
on the 28th July, 1956).

- An Act re-enact the law relating to Gram Panchayats

in the State of Hyderabad.

WHEREAS it is expedient to re-enact the law re-
lating to Gram Panchayats ;

BE it enacted in the Seventh Year of our Republlc as
follows :(—

CHAPTER I ’

Preliminary.

1. (1) This Act may be called the Hyderabad Gram
Panchayats Act, 1956. v

{2) It extends to the whole of the State of Hyder-
abad except areas included within the jurisdiction of
Municipal Corporations, Municipal . Committees, Town
Committees, Mines Boards of  Health or Cantonment
Boards.

. {3) It shall come into force on the date of its pub-
lication in the official Gazette.

2, (1) In this Act, unless there is anythmg repug-
nant in the subject or context— ,

. (1) ‘Building’ includes a house, out-house, shop,
stable, warehouse, workshop, canopy, shed, hut or other
enclosure Whether used as a human dwelling or other-
wise, and shall include wall, compound wall, fencing,

verandah, platform, plinth, doorstep and the like';

(2) ‘Business’ includes any trade, commerce or ma-
nufacture or an adventure or concern in the nature of
trade, commerce or manufacture ; _ i

(3) ‘Case’ means with reference to judicial proceed-
ings any. criminal proceedings in respect of any offencc-
triable by a Nyaya Panchayat;

(4) ‘Collector’ means the Collector of a Revenue
District ;

. (8) ‘Company’ means a company as defined in.the
Indian Companies Act, 1913 (VII of 1913) or formed in
pursuance of an Act of Parliament or of an Act of the
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Legislature of a State and includes any firm or association
carrying on business in.the State of Hyderabad whether
incorporated or not, or its prmcnpal place of busmess is
situated therein, or not;

(6) ‘District Board’ means the ' Board constituted
under the Hyderabad District Boards Act, 1955 (I of 1956);

(7) ‘Deputy Collector’ means the Deputy Collector,
of a Revenue Division ;

(8) ‘District Panchayat Ofﬁcer ‘means an ofﬁcer ap-
pomted under section 122 of this Act;

(9) ‘Brection or re-erection’ of any bulldmg mclu-
des— : o
(1) any material alteration or. enlargement_ of
any building;

(ii) the conversion, by structural alterdtlon in-
"to a place for human habitation of any building not
originally constructed for human habitation ;

(iii) the conversion of one or more places of
human habitation into a greater number of - such
places ;

, " (iv) the conversion of two or more places of
. human hab1tat10n into a lesser number . of .such
places ;

~ (v} such alteration’ of a bulldlng as Would affect
a change in the drainage or sanitary arrangementa
or materially affect its security;

(vi) the addition of any rooms, bulldmgs, out~
houses or other structures to any building;

(vii) the conversion, by any structural altera-
tion, into a place of religious worship or into a sac-
red Dhuilding, any place or building not orlglnally
meant or constructed for such purpose ;

(viii) roofing or covering an open space between
walls or building, as regards the structure which is
formed by roofing or covering such space;

(ix) conversion into a stall, shop, warehouse or
godown of any building not originally constructed
for use as such or vice versa:

(x) construction on a wall adjoining any street
or land not vested in the owner of the wall a door
opening on such street or land ;

" (10) ‘Factory’ means besides a factory as defined in '
the Factories Act, 1948 (LXIII of 1948) any premises in-
cluding the precincts thereof wherein any industrial, ma-
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mufdcturing or trade process is carried on with the ad
of steam, water, oil, gas, electrical or any other form of .
-power which is mechanically transmitted and is not ge- :
nerated by human or animal agency ; - :

(11) ‘ Financial year’ means the year begmnmg on. ,
the first day of April, or such other date as the Govern-
ment may, by notification, appoint; ‘

= (12) ‘Gram Panchayat’ means a Gram Panchayat
estabhshed under this Act;

(13) ‘Gram Sabha’ means a Gram Sabha Wthh ,
comes.into existence under section 5 of this Act;

(14) ‘Karbhari’ means the Karbhan appointed
under section 43 of this Act; v

-(15) ¢ Latrine ’ includes prlvy, Water closet and uri-
nal:

(16) ‘Local Authorlty includes a Mummpal Corpo-.

 ration, Municipal and Town Committee, District Board '

-

Cantonment Board and Gram Panchayat ;
~ (17) ‘Market’ means a place for the sale of goods
or animals publicly exposed, where ordinarily or periodi-
cally at least four shops, stalls or sheds are set up or
where at least twenty-five animals are brought for sale;
~(18) ‘Nuisance’ includes any act, omission, place or

~ thing which causes or is likely to cause injury, danger,
annoyanceé or offence to the sense of sight, smell or hear- -

ing or disturbance to rest or sleep or which is or may be
dangerous to life, or injurious to the health or property

“of the public, or of the people in general, who dwell in .

the vicinity or of persons who may have occasion to exer- .
cise a public right ; -

(19) “Nyaya Panch’ means a Nyaya Panch elected
under section 167 of this Act;

(20) -‘ Nyaya Panchayat’ means a Nyaya Panchayat '

- established wnder section 164 of this Act;

(21) ‘Offensive or dangerous trade ’ means any trade, }

‘business or industry in which the substances, dealt with,
are likely to become a nuisance;

(22) ‘Offensive matter’ includes ﬁlth sewage d1rt
house sweepings, spittings, 1nc1ud1ng chewed betels and
<tobacco, kitchen or stable refuse, pieces. of broken glass
or pottery, debris and Waste-paper

(23) ‘Panch’ means a Panch elected for a Gram
Panchayat under section 9 of this Act; ,

'(24) ‘Panchayat Inspector’ means the Panchayat
Inspector appomted under section 122 of this Act;

. e
N
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! (25) ‘Pradhan’ means a Pradhan elected under’ sec-
tlon 168 of this Act; Sy

. (26) ‘Prescmbed means prescrlbed by rules made
under this Act;

(27) ¢ Proceedings’ means proceedlngs specified -un-~
der section 194 of this Act;

(28) ‘ Public Market’ means any market belonglng
to a Gram Panchayat or acquired, constructed, malntaln-
ed or managed by the Gram Panchayat ;

(29) ‘ Public place ” means a space not being private
property, which is open to the use or enjoyment of the
public, whether such space is vested. in the Gram Pancha-
yat or not ; .

(30) ‘Public Street ’ means any street over which the
public have a rlght of way, Whether a thoroughfare or
not ; '

(31) ‘Revenue Village’ ‘means any local area which
is recognised by Government as a v1llage for the purpose
of revenue administration ;

(32) ‘Sarpanch’ means the Sarpanch elected under
section 26 of this Act;

(33) ‘Schedule’ means the schedule annexed to this
Act;

34 ‘Street’ includes any highway, - causeway,
bridge, viaduct, arch, road, land, footway, subway, court,
alley or riding path or passage, whether a thoroughfare

_or not ; and when there is a footway as well as carriage-
way in any street, the said term includes both ;

(35) ‘Suit’ means a civil suit triable by a Nyaya
Panchayat under this Act;

(36) ‘Tahsildar’ means Tahsildar of a Revenue Ta-
luka ;

(37) ‘Tax’ includes any toll, rate cess fee or ‘other
1mpost leviable under this Act;

(38) ‘Upa- pradhan means the Upa pradhan elected -
under section 168 of this Act;

(39) * Upa-Sarpanch’ means the Upa-Sarpanch

_elected under section 26 of this Act; -

(40) ‘Vehicle’ includes a bicycle, cycle-rickshaw,
tricycle,. auto-rickshaw, motor car and every wheeled con-
veyance which is used or is capable of being used on a
pubhc street ;

, (41). ¢ Vlllage means any local area which is de-
clared to be a village under this Act. ,
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(2) In this Act— ..

_ (a) the expression-“ offence,”“‘Complaint,” “officer-
in-charge of a police station” and “ police station’” have
the same meaning as in section 4 of the Code of Cri-

- minal Procedure, 1898 ; : .

(b) the expression “ decree,”’ “Legal representa- :
- tive ” and “movable property ” have the same meaning
-~ as in section 2 of the Code of- C1v11 Procedure 1908 (V of

1908).
' CHAPTER IL
Constituti(jn- of Gram Pancha};ats o 7
Peclaration . 3.. (1) The Government shall, in consultation wm{

of 2] village . the District Board and.in the manner prescribed, by a no-
gifrpo:es of tification published in the Official Gazette—

_tnis Act, - (@) declare any revenue village which at the last
ofﬁc1al census had a population of not less than 1,000.
and not more than 5,000, to be a village for the purposes’.
of thlS Act ey

" (b) group a revenue v111age Wlth any contlguoue
revenue village or villages so that the total population
of all the revenue villages so grouped is not less than
1,000 and not more than 5,000, and declare the revenue

-villages so grouped to be a Vlllage for the purposes of
’thls Act, and spec1fy ‘the name of such v1llage

. Provided that the Government may, in consultatmn
with the concerned District Board, declare a “revenue vil-
lage or a group of revenue villages with a population of
- less than 1,000 or more than 5,000, to be a village for the’
purposes of this Act. - . ,
(2) The Government may, after consultatlon W1th the
District Board, by a like notification at any time—
(a) include within any village or exclude from any
village any revenue village or otherw1se alter the limits
of any such village: ‘

Provided that the populatlon of the re51duary v111age
in case of exclusion of a revenue village, is not less than

1,000;
- {(b) declare that a village shall cease to be a Vlllage
Exclusion and 4 The Government may, in the manner prescrlbed,
inclusion of

'a hamlet. by a notification published in the official Gazette, exclude-
: from a village any hamlet thereof so as to include the said



‘_17‘956;"HYD',‘Act Xvir)  Gram . 675

anchayats

‘hamlet within the Jurredlctlon of-any other adjoining V1l- ‘

lage specified in the notlﬁcatlon LT T

5 (1) There shall come into ex1stence a Gram Sabha

for every village on the date of pubhcatlon of notification
“under. section 3.

Gram Sabha.

(2). A Gram Sabha -shall consist of all persons whose -

names are included in the list of: voters referred to in
section 11, and such persons shall be deemed to be the
members of the Gram Sabha. ~

6. (1) There shall be held two meetings of the Gram
" Sabha every year on such date, place and time as may be
fixed by the Gram Panchayat :

" Provided that the Sarpanch may at any time, or upon
a requisition in writing of not-less than one-fifth of the
members of the Gram Sabha, shall, within thirty days from
receipt of such requisition, call an extraordinary meeting.

(2) The Sarpanch shall preside over every meeting of
the.Gram Sabha.
_ (8) (a) The first meeting of the Gram Sabha in every

- financial year shall be held within two months from the
commencement of that year and the Gram Panchayat shall
place before such meeting its— ,

(i) annual statement of accounts
(ii) report on the administration of the preced-
ing financial year, and :
(iii) programme of works for the ﬁnanc1al year
(b) The Gram Panchayat shall consider suggestlons
' if any, of the Gram Sabha.

7. There shall be established for every village a
Gram Panchayat ; such Gram Panchayat shall come into

Meetings of
Gram Sabha,

Establish-
ment of
Gram

existence on such date as the Collector or any other officer Panchayat..

appointed by Government in this behalf (hereinafter re-
ferred to in the Act as the competent ofﬁcer) may, m the
manner “prescribed, notlfy

8 Every Gram Panchayat shall be a body corporate
by the name of the village as specified in the notification
issued under section 3, shall have perpetual succession and.
a common seal, and subject to any restrictions or qualifica-

Incorpora-
tion of the
Gram
Panchayat.

tions imposed by or under this Act or any other law, shall -

be vested with the authority of suing.or being sued in its
- corporate name, of acquiring, holding and transferring
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‘ property movable or 1mmovable of entermg into contracts

and of doing all things necessary, proper and expedlent for

the purposes of this Act.

9. (1) A Gram Panchayat shall consist of such fium-
ber of elected members as the Collector or the competent
officer shall,-by notification published in the manner
prescribed, declare for-each Gram Panchayat.

-(2) The representation of each constituency in the
Gram Panchayat shall be on the basis of the population

.- of that constituency as ascertained in the preceding cen-
* sus of which the relevant figures have been published

and shall be on a scale of not more than one Panch for
every 150 of the populatmn

Prov1ded that the total number of Panchas in the
Gram Panchayat shall, in no case, . be more’ than twelve
or less than six. : ,

(3) Of the Panchas: of a Gram Panchayat there shall
be reserved such number of seats for the Scheduled Castes

~ and Scheduled Tribes as shall bear as nearly as may be,

the same proportion to the total number of seats in a
Gram Panchayat as the population of the Scheduled Castes
and Scheduled Tribes in the v1llage bears to the total -
population of the village. '

Explanation.—In this sectlon Schedule Castes and |

- Scheduled Tribes shall have the same meaning as is

agsigned to the expressmns in Clauses (24) and (25) of
Article 336 of the Constitution of India.- '

- (4) The determination of seats for the Scheduled
Castes and Scheduled Tribes under sub-section (3) shall

-~ be made by the colléctor or the competent officer by noti-
, ﬁcatlon pubhshed in the manner prescribed.

.' 10 For the purpose of electlon to the Gram Pan-.
chayat - ‘the Deputy Collector shall by notlﬁcatlon pub-
lished in the manner prescribed— :

(i) divide the village into constxtuenmes, and”
..determine .the extent of such constituencies; .
(i) determlne the number of Panchas for each-
: constltuency : .
’ (iii) determme the constituencies in whlch the .
‘the seats, if any, reserved under section 9 shall
be set apart :
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(1) The Electoral Roll of the Hydefabad Legis-

lative Assembly preparéd under the provisions of the® '

Representation 6f thé People Act,~1950, (XLIII of:1950)
arid for the time being inr foree for such part: ‘of -the cong?
tituency of the Assembly as is included in a village shall
be deemed to be the list of. voters of such village.

- (2) The Deputy Collectorrshall maintain ailist of
voters. for such, village.

12; (1) Except a8 expressly prov1ded by this ‘Act’
and rules made thereunder every person whose" name’ 1s,’
. for the time belng, entered ‘in the Hst of ‘voters of the
constltuency shall.be entitled to vote in that copstituency.

(Z)fNo( persqn,shall, ,vote at. an._ election: under this-
Ac’&,,;m more than! onejconstituency, andif :he does;so, his:
votes 1n all constituencies shall -be. void.:

(3) No person shall, at any election, vote in the same
constitienty more thar’ once, and if’ he- does 50, all his
votes in that conshtuténcy shall be void, '

4)'No perSon ‘shallf 'vote dt any electlon if he' is con-

fined fin:a’ pr1sdnl whethet“under a' gentence of 1mprlson-~

- metit or btherwise, or §s in' the Ianul custody of. pohce

"Provided that’ nothing in this sub- -section shall apply

to.a person sublected to preventlve detention under any
law, for. the time being in force.

“(1) The mnstzcgeneral “éléction ‘requisite for the
purposes, of this Act:ghall beheld by the Deputy-Collector
in the, manner presgeribed; every. subsequent igeneral
electlon shall:be held. by him.in the manner prescribed
within three months. before, the expiry of the  term of
Office of the Panchas. |, :

(2) A casual vacanc “in- the Ofﬁce of .a panch shall
be ﬁlled’ at a, bye—electlon held by the. Deputy Collector

Prov1ded that. no bye-electlon shall. be held to. ﬁll a
casual “vacancy’ occurraqg ‘within . thxee months before the
expiry of thé" term of Office of the Panchas :

+*"14¢ For the.purpose:of holding:elections under this

Actithe Deputy’ Collectorshall; by ‘a'notification published

in the manner prescribed, call upon the constituencies;to

elect Panchas:in accordance:with the provisions "of this

" Act and (of zules] made, thereunder;: - before the: date spe-
cified in the said notlﬁcatlon

List of
ters.

Right to
-vote,

Election .
when to be
held.

Notification
to call upon
constituen-
cies,
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~Provided.sthat for. the: purpose of: rholdlng .elections
‘under sub—sectwn (1);0f section 13 no.such’:notification
shall jbe issued atiany time earlier than four:tonths be-
fore the -expiry of: term::office :of ‘the: Panchas as:specis
fied in.section 25,

Election 15, The election, requisite for the purposes of this’
how to be Act, shall ordinarily be held by secret’ballot :
) Provided that, if two-thirds of“the’total ‘numbeér’
rof members of the Gram Sabha resolve to. have the-elec-
't1on held by show, of hands electlon shaIl be held by ‘show,
of. hands in the, manner prescrlbed

Qualification of 16. ''Subject to' the prOV1s1ons of this"Act, a person,’

candidates. = who is registered'in‘the list of voteis'of ‘any constituency

‘ of the village, shall: be’ quahﬁed 1o be‘elected as‘a panch»
for any.of the Constituenciés’ of that: village.

'Disqugliili-'- 17, A person, shall be! dlsquahed for being. elected.
"cations of as a Panch if, at the date of election, he— -

" carididates. (a), is one; wha has, been sentenced by a competent
"Court to 1mprlsonment for an; offence mvolvmg moral
turpltude and pumshable Wlth 1mpr1sonment for a term,
exceedmg s1x months or.to 1mprlsonment for life, such
dentence mnot’ havmg been subsequently reversed or
-quashéd“or to'dedth, suéh’ Sentence havmg been subse-l!
quently commuted or alteréd ‘to 1mpr1sonment for life-
.or imprisonment for.any ‘other period : .
- Provided:that on the expiry lof suth" sentence ‘the
dlsquahﬁcatmn incurred - under this’ ‘clause shall ‘cease ;

- (b)is of unsound thind' and’ stands so declared by"
'a Competént court, ‘a deaf-mute or a leper

(c) is an undlscharged 1nsolvent '

(d) has” been dlsmlssed from the serv1ce : of the
Governmént Gram Panchayat or any local Authorlty
~for mlsconduct and' has béen declared by a competent
‘authorlty to- be flhehglble for fufther employment i
public service;

-(e) 'holds:any office or place of profit under’ ' the
the :Government;i any. local: authorltyx or the.Gram: Pan-"
yat

«(f) has-directly or indirectly any ‘share or interest :
-in: any lcontract or! employment’ with, by:6r on- behaltf

‘ of the Gram- Panchayat
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Explanation.—A person shall not be deemed to have
incurred disqualification under clause (f) by reason only
of his—

-(a) rece1v1ng a pensmn from the Gram Panchayat

(b) -having any share or interest in—

(i) any lease, sale,” exchange or purchase of

land or any agreement for the same;
' (ii) any agreement for the loan of money or any
security for'the payment of money only;

‘ (iii) any newspaper in which any advertisement

relatmg to the affalrs of the Gram Panchayat is in-
;,serted
' (iv) any ‘Joint Stock’ Company or any society
'reglstered or deemed to be registered wunder the
Hyderabad Co-operative Societies Act, 1952, which
~shall’ contract with or be ‘employed by the Sarpanch
‘or Karbhan on behalf of the Gram Panchayat;

" (v) the ‘occasional sale to the Sarpanch or Kar-
bhari on behalf of the Gram Panchayat of any arti-
cle in which he regularly trades, of a value not ex-
'ceedmg in the aggregate in'any one ﬁnan01a1 year,
“five hundred hupees; '

(vi).the occasional letting out on hire to the

‘ Gram Panchayat or hiring from the Gram Panchayat

of any article for an amount not exceeding in the
..aggregate, in any one financial year, five hundred
. rupees;.
(c) occupymg as a.tenant for: the purpose of resid-
ence any premises belongmg to the Gram Panchayat

. (1) A person shall cease to remaln a Panch if
he——‘
: -(a) ‘is or becomes subject to any of the disqualifi-
:cations specified in section 17;
(b) ceases to reside in the village;
(c) is elected as‘President of the District Board.
'i(d) 'fails to pay arrears of any kind due by him

Disqualifica-
tions ~ for
continuing
as a Panch, -

‘otherwise’ than in fiduciary capacity - to the Gram .

Panchayat, within three months from the date of ser-
“vice of a'bill or notice or if no bill or notice is required
“'to ;be served under this Act, within three months from
ithe date of service of a notice requiring payment there-

of issued by the Sarpanch or Karbhari (which it shall
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- be their duty to issue and cause to be served at the ear-
‘liest convenient date); ‘ :

(e) absents himself at more than three consecu-
tive meetings of the Gram Panchayat, unless leave, so
as to absent  himself (which shall not exceed three
months) has been granted by the Gram Panchayat:

Provided that no meeting from which a Panch absents
himself shall be counted against him under this clause,
if the notice of that meeting was not given to him.

(2) When a person ceases to be Panch under clause
(e) of sub-section (1) the Sarpanch shall at once intimate
the fact in writing to such person and report the same
to the Gram Panchayat in its next meeting. If such
person applies for restoration to the Gram Panchayat on
or before the date of its next meeting or within fifteen
days of the receipt by him of such intimation, whichever
is later, the Gram Panchayat may, at the meeting next
after the receipt of such apphcatlon or suo moto, restore ‘
him to his office as a Panch:

Provided that a Panch shall not be restored ‘more
than twice during his term of office.

19." Any question as to whether a Panch by be-
coming ‘subject to ‘any of the disgualifications under sub-
section (1) of section 18 has ceased to be a panch' 'shall
be decided by the Munsiff-Magistrate within whose juris-
diction the village is situated. The dec1s1on of such
Munsifi- Maglstrate shall be final, ‘

20, (1) If a person is elected by more than one
constituency, he shall by notice in writing signed by him
and delivered to the Deputy Collector or any other officer
authorised by him in this behalf, with the prescribed time,
choose any one of the constituencies which he shall serve,
and the choice shall be final.: o

(2) When any. such choice has been made the cons-
tituency or constituencies other than the constltuency

_ which such person has chosen to serve, shall be called

upon to elect another person or persons. - - .

(8) If the candidate does not make the choice refer-
red to in .sub-section (1) the election of such person shail
be void and all constituencies concerned shall be called
upon to elect another person or persons,
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21. (1) No person shall continue as a Panch in more
*than one Gram Panchayat. , '

_+ (2) If a person is elected as a Panch in more than one
Gram Panchayat, he shall within a ‘week from the date of
publication of names under section 23, and if the dates
are different from the later date, choose any one of the

Gram Panchayats which he shalt serve and tender his

resignation in other Gram Panchayats.

(3) If such person does not make the choice referred
to in sub-section (2) he shall cease to continue as Panch
in all the Gram Panchayats.

22. (1) If at a general election or bye-election to a
Gram Panchayat no Panch is elected, a fresh election
shall be held on such date as the Deputy Collector may
fix in this behalf.

(2) The term of office of a Panch elected under this

section shall expire at the time at which it would have’

‘expired if he had been elected at the general election or
-bye-election as the case may be,

.. 23. The names of all the Panchas finally elected
to a Gram Panchayat shall forthwith be published by the
Deputy Collector in the manner prescribed.

24. (1) No election held under this Act, shall be call-
ed in question except through an election petition which
shall contain such matters, claim such relief and be pre-
sented in such manner as may be. prescribed.

Sunulta.—
eous mem-
bershlp in
more than
e Gram
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© (2) An election petition calling in questidn any |

election under this Act, may be presented to the Munsiff-
Magistrate by any candidate at such election, or any

voter in such form and within such time but not earlier '

than the date of publication of results of  the electlon
under section 23 as may be prescribed.

(3) The Munsifi-Magistrate shall deal with such peti-
tions and proceedings in connection therewith, in the
prescribed manner. The decision of the Munsiff-Magis-
trate on such election petitions shall be final and conclu-
sive and shall not be questioned in any Court of law.

25. (1) Except as otherwise provided for in this
Act, the term of office of the Panchas elected at general
.elections shall be three years commencing from the date

Term of
Office.
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" of the first meeting of the Gram Panchayat under ‘sub-
o sectlon (2) of section 26: '

Election of . :: . .
.. chas shall be elected to be Sarpanch and one to be Upa-

Sarpanch
and Upa-~

Sarpanch.: . .

Resignatoin

of Panch,
Sarpanch or
Upa-Sarpanch.

Provided that Government may, by notification in
the Official Gazette, for sufficient cause, which shall be
stated therein, direct that term of office of the Panchas as
a whole be extended by such period or periods’ not exceed-
ing one year, as may be specified in the notification.’

(2) The term of office of the outgomg Panchas shall
be deemed to extend to, and expire with, the day before
the date of such first meeting. .

.26. (1) For every,Gram Panchayat one of the Pan-

Sarpanch by the Gram Panchayat. The name of the Sar-
panch and the Upa-Sarpanch shall be pubhshed 1n the
same manner as under section 23.

(2) The first meeting of the Gram Panchayat to elect
a Sarpanch and an Upa-Sarpanch shall be called = within
one month of the publication of names of Panchas under
section 23 by the Tahsildar or an officer not below the
rank of Naib Tahsildar authorised by him in this behalf,
after giving at least three clear days’ notice thereof. Such

* meeting shall not be held prior to the date of expiry of

the term of the outgoing Panchas.

(3) Every Sarpanch or Upa Sarpanch shall cease to
be as such on the expiry of his term of office as a Panch
Provided that on the expiry of the term of office. as
Panch the Sarpanch and Upa-Sarpanch shall continue to
carry on the current admmlstratwe duties of. their offices

until such time as new Sarpanch or Upa-Sarpanch is
elected and takes over charge.

27. (1) A Panch may re51gn h1s of’ﬁce by g1v1ng a
notlce in Wrmng to the Sarpanch.

" (2) The Sarpanch or Upa- Sarpanch may re31gn his
ofﬁce by giving notice in writing to the Deputy Collector.

(3) Such resignation shall take effect from the date

‘of their acceptance by the Sarpanch in the case of a Panch

and by the Deputy Collector in the case of Sarpanch or
Upa-Sarpanch. ;

(4) The Sarpanch shall, on the acceptance of the re-

. signation; immediately report it to the Deputy Collector.

l
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28. (1) A motion of no-confidence may be moved
by any Panch after giving such notice as may be prescrib-
ed against the Sarpanch and Upa-Sarpanch.

(2) If the motion against the Sarpanch is carried by
a‘'majority of not less than two-thirds of the total num-
ber of Panchas or if the motion against the Upa- Sarpar\ch
- is carried by a majority of the total number of Panchas,
the Sarpanch or the Upa-Sarpanch, as the case may be,
shall, within three days of the passing of the motion, re-
sign his office by submitting his resignation to the Gram
Panchayat and thereupon his office shall be deemed to be
vacant. '

- (3) If the Sarpanch or the Upa-Sarpanch, as the
case may De, against whom the motion of no-confidence
“has been carried, does not resign his office within the
period specified in sub-section (2) he shall be remcved

Motion  of
No~Confid~
dence

from his office by the Collector or the competent officer.

(4) Notwithstanding anything contained in this Act
or rules made thereunder, a Sarpanch or an Upa-Sarpanch
shall not preside over a meeting in which a motion - of

- no-confidence is discussed against him but he shall have

a right to speak and otherwise to take part in the pro-
ceedings of the Gram Panchayat. -

29. - The Sarpanch or the Upa-Sarpanch shall vacate
his office—

Vacancy in

- the Office

. of Sarpanch or

(a) On the expiry of his term of ofﬁce under suh-
section (3) of section 26; :

(b) on ceasing to be a Panch for reasons other than
the expiry of his term of office as a Panch;

" (c) on ceasing to be a Sarpanch’or Upa-SarpancH.

under section 28.

- 30. Any vacancy in the Gram Panchayat, due to

- death, resignation or removal of Sarpanch, Upa-Sarpanch,

or a Panch or to his becoming incapable of acting as such

or to his otherwise ceasing to be a Sarpanch, Upa-Sar-

panch or Panch previous to the expiry of the term of his
office shall be filled up by election of a person thereto.

(2) The person so elected shall hold office so long as
the person in whose place he has been elected would have
held it if such vacancy had not occurred.

Upa-Sarpanch.

Filling up
of casual
vacancies.
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31. (1) No act of a Gram Panchayat or Sub-Committee
thereof or of any person acting as Sarpanch, Upa-Panch or
Panch shall be deemed to be invalid by reason only of some
defect in the establishment of such Gram Panchayat or
election or appointment of Sarpanch, Upa-Sarpanch or
Panch, or on the ground that they or any of them were
dlsquahﬁed for such office, or that formal notice of in-
tention to hold a meeting of the Gram Panchayat was not
‘duly given, or for any other informality. ‘
"~ (2) Anything done or any proceedings taken under
this Act shall not be questioned on account of any va-
cancy in a Gram Panchayat or Sub-Committee thereof.

32. (1) A Gram Panchayat shall meet for the trans-
action of business at least once in every -month at such
time and place as the Sarpanch may determine.

(2) The Sarpanch may, whenever he’ thinks- fit, and

- ‘shall, upon the written request of not less than one-half

of the total number of Panchas, call a special meeting.
-(8) Seven clear days’ notice of an ordinary meeting

‘and three clear days’ notice of a special meeting specify-

ing the place, date and time of such meeting and the busi-
ness to be transacted thereat, shall be given to the Pan-
chas and posted in the. office .of the Gram Panchayat.:

33.. (1) The quorum for a meeting of the Gram Pan-
chayat shall not be less than one-half of the total number
of Panchas. If the quorum is not complete at a meeting
the presiding authority shall adjourn the meeting to

- such time on the following day or some future day as he

may fix.: . A notice of the meeting so fixed shall be posted
in the office of the Gram Panchayat. The business, which
could not be .considered at the meeting so postponed for

“want of quorum, shall be brought before and disposed of,

at the meeting so fixed or at any subsequent adjourned
meeting irrespective of whether there be a quorum or not.

-(2) At every meeting of the Gram. Panchayat the Sar-
panch or in his .absence the Upa-Sarpanch shall pre-

-side and in the absence of both, the Panchas present shall

choose one from amongst themselves.

(3) All questions shall be decided by a maJorlty of
votes of the Panchas present and voting, the presiding
authority having a castlng vote in all cases of equahty
of votes. . :
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../34. No resolution of the Gram. Panchayat shali be Bar of
modified . within three months, after the passing. thereof,{ g;"dc’g’c’éﬁmg
except: by . a resolutlon ,supported byn two-third of .the the resolution.

whole number of Panchas.

35, . The names of the Panchag, present at every Minues.
meeting of, the Gram Panchayat, or ‘its Sub- -Committee,
and the proceedmgs and the demsmns taken thereat shall
be; entered in a Mmute Book and conﬁrmed at the next
ensuing meetlng by the person presxdmg Thq Mmute
Book shall, at all reasonable times, be opened to 1nspec-
tmn hy any Panch

“(1) Any. Panch may. call -the. attentlon “of the nghts of
Sarpanch 'to ‘any neglect:in the execntion.of Gram Pan- 1{,’;‘3};‘1’1‘25“31
chayat work, to any waste.of Gram Panchayat property .
or:to the.wants of any:locality, and may. suggest any, im-
provements-which; may appear desirable; -

(2) ‘Every ‘Panch shall have'a right to move resolu-
tion and'to interpellate the. Sarpanch on matters connec-"
ted with the administration of thdrGram' Panchayat sub-
ject to’such'rules as may ‘be prescrlbed

CHAPTER 1IL '

Subordinate Agencies and Joint Committees,
Officers and Servants.

37. -:(1) A :Gram ' Panchayat may, from: among its Sub-Commit-
Panchas, cbnstitute Sub-Committees for the purpose of tees.
exercising such powers, and discharging. such duties and
performmg such functlons as may be delegated or ass1gned
Panch or a Sub Cofnmlttee of Panchas to enqulre into and
report on any matter referred to them The Gram Pan-
chayat may also regulate the procedure of Sub~Comm1t-
tees ‘constituted by it.”

(22 The Gram Panchayat may at any time withdraw
the delegation:.or assignment of: powers;. duties or func-
tions; made junder: sub-section (1().

a resolutlon supported by not less than one-half of its
Panchas, o~ -opt as members of any. sub commlttee for
such term as the Grany Panchayat may soec1fy, any per-
sons who are not Panchas but who may, 'in the opinion
of  theGram: vBanchayat posses special: qualifications or
knowledge for serving oni:such:sub-committees. - -
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C(4) Co-opted members shall ot have’ ‘the rlght

to voté and shall be'liable to ‘be removed by ‘the ' Gram
‘Panchayat by a' resolution’ supported by not less than one-

half of 1ts Panchas.

(1) A Gram'’ Panchayat may, Wlth the sanction
of the Government ]om with any‘ cne or more‘local autho-
rities in’ appomtmg a Jomt ‘Committee out " of their res-
pective’ bodles for' any purpose in Wthh they are jointly
1nterested

(2) A'Gram' Panchayat may, from. time to time, sub-
ject to the sanction of Government, enter into an agree-
ment withiany 'other'localvauthority,,for the levy of-any
tax or taxes jointly'instead of separately, and the appor-.
tionment; of ;the  proceeds: of “such taxes.

(3) If any:difference ' of opinion :'arises: between the
local authorities in respect of any ‘matter arising out. of
such. action,;-the decision.thereupon of, the. Government
or.such. officerias may be appointed :by.Government in,
this: behalf, shall be. final:,

Provided that;where one ;of-the local:authorities :is -
a Cantonment Board, the decision of the Government or
of the officer shall be-subject to“the concurrence of- the
Central Government.

39., The Sarpanch shall—

- (a)~ preside. over: and regulate:the meetings of:the
‘Gram: Panchayat ;

(b) 'keep the records and rregisters“‘o'f"the"Gram.‘
jPanchayat in"hig" custody ;o

() exer01se superv1smnAand control ‘over ‘the acts ’
~ done’ and 'action’taken by all officers ~ and'servants of’
the Gram Panchayat '

(d) incur contmgent expendlture upto ﬁve rupees'
at any one time ;

. (e) operate-: ron-the» Panchayat fund.i: including‘
authorisation of payment, issue of cheques and refunds;.

s (f) 1ssue rece1pts under his 'signature’ for sums of
- money rece1ved on' behalf of Gram Panchayat

»,Y,],?V’snchayat fund §

" (h) cause> to ‘be! prepared.all staterhents and.re-
ports required by or under this Act;
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(i) exercise such other powers and discharge such
other functions as may be conferred or imposed upon
h1m by this Act or rules made thereunder

40. The Upa-Sarpanch shall—

(a) in the absence of Sarpanch preside over the’

meetings of the Gram’ Panchayat ;
(b) exercise such of the powers and perform such

Functions
of Upa-
Sarpanch. -

of the duties of Sarpanch as the Sarpanch may, from -

time to time, delegate to him;

* (¢) pending the election of a Sarpanch or in case
the Sarpanch has bzen continuously absent from.the
-village for more than fifteen days or is incapacitated,

- exercise the powers and perform the duties of the Sar-
panch,

41. (1) Every Sarpanch or Upa-Sarpanch who, for
.a period exceeding three months, absents himself from
the village, in such manner as to be unable to perform
his duties as such Sarpanch or Upa-Sarpanch, shall cease
to be Sarpanch or Upa-Sarpanch, as the case may be,
unless leave so to absent himself has been granted by the
Gram Panchayat. ' )
(2) Leave under sub-section (1) shall not be granted
_for a period exceeding six months and whenever leave is
granted- to a Sarpanch or Upa-Sarpanch thereunder, the
Gram Panchayat shall elect one of its Panchas to exercise
all the powers and perform all the duties of an Upa-Sar-
panch who is exercising the powers and performing the
duties of the Sarpanch or, who is absent on leave during
the period for which such leave is granted.

42. Subject to such rules as may be made in this
behalf, every Gram Panchayat may employ such officers
and servants except the Karbhari, and assign to them
such pay (not exceeding Rs. 30 per month) and allow-
ances, gratuities, pensions and contributions as may be
necessary.

43. (1) The Collector or the competent officer shall
appoint a Karbhari for every Gram Panchayat to perform
such duties as are hereinafter specified and. such other
duties as may be imposed or conferred on him under this
Act—

(a) preparation and mamtenance of assessment
lists ;

() maintenance of essential statistics ;

Conse-
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(c) maintenance of -accounts and records ;
(d) recovery of Gram Panchayat dues;
» (e) Aexecutioﬁn and supervision of works under-
‘taken by the Gram Panchayat; ’
’ (f) preparation and checking of estimates and bills
in respect of works;

(8) superv1smn of samtatlon and pubhc health mea-
sures :

(h) maintenance of proceedings of the Gram Pan-
chayat and .forwarding copies of such proceedings to
the prescribed authorities within the prescribed period ;

(i) issuing of bills and notices to the defaulters;

(j) taking part in the deliberations of the meetings
of the Gram Panchayat without the rlght to vote or
move any motion thereat ;

(k) makmg reports to the author1t1es concerned
regarding crimes and offences within the village ;

(1) doing of all other acts in accordance with the
decisions of the Gram Panchayat or the Government
or any authority authorised by Government regarding
the duties entrusted to the Gram Panchayat.

(2) The Karbhari shall be a servant of the Gram
Panchayat and his salary shall be paid from the Pancha-
yat fund.

(3) The quahﬁcatlons method of recruitment, remu-

" neration and conditions- of service of the Karbhari shall

be such as may be prescribed.
(4) It shall be lawful for the Collector or the com-

; petent officer to transfer a Karbhari from one Gram Pan-

chayat to another Gram Panchayat within the same dis-
trict.

(5) The Gram Panchayat may, by a resolution pass-
ed by a majority of two-thirds of the total number of
Panchas recommend to the Collector or to the competent
officer for taking such disciplinary action as may be re-"
quired against the Karbhari in respect of any mlsconduct
or negllgence committed by him,

44. Any Officer or Servant of the Gram Panchayat
who acquires by himself or through his partner any share
or interest in any contract with, by or on behalf of the
Gram Panchayat shall cease to be such officer or servant,
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CHAPTER 1IV.:

—Dutles, Functions and Powers of the Gram Panchayat.

- (1) Subject to the general control of the Dis-
trict Board the Gram Panchayat shall, in addition to other
duties imposed upon it by this Act, or by any other law
for the time being in force, so far as the funds at its dis-
posal may admit, undertake and make reasonable provi-
sions_for the following matters in village, namely :—

(i) flammg programmes of productlon for the

village ;
.(ii) reclamation of waste land and bringing waste
land under cultivation ;

(iii) acting as the channel through which Gov-
ernment’s assistance reaches the village ;

Compulsory
Duties.

(iv) securing minimum standards of cultivation

in the village with a view to increasing production ;
(v) making arrangements for co-operative man-
agement of lands and other resources in the village
and organisation of collective farming, credit societies
‘and multi-purpose co-operative societies ;
(vi) assisting in the implementation of L.and Re-
. form measures in the village;

(vii) establishment and malntenance of ware-
houses and common granaries ;

(viii) construction, repair and maintenance of
public wells, ponds and tanks and regulating sources
of supply of water including piped water -supply,

" where possible, for drinking, washing and bathing
purposes except those under the control of Govern-
ment or other local authority ;

(ix) construction and maintenance of. village
roads, cart-tracks, footpaths, culverts, bridges and
buildings except those under the control of the Gov-
ernment or other local authority ; .

(x) construction of drains and disposal of drain-
age water and sullage;

(xi) cleansing and. maintenance of street drains,
pools, tanks and wells (other than tanks and wells
used for irrigation) ;

(xii) regulating the construction of latrmes ur1-
nals, water-closets, drains, etc.;

(xiii) regulation of bulldlngs, shops, shows, eating
and other entertainment houses ; ‘
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(xiv) sanitation, conservancy and prevention and
abatement of nuisance ;

(xv) preservation and improvement of public
health, particularly the prevention and control of
epidemics ;

(xvi) regulating, checking and abatmg of offensive
or dangerous trades or practices; '

(xvii) maintenance and regulation of the use of
public buildings, pastures vested in the Gram Pan-
chayat ;

(xviii) removal of rubbish heaps, jungle growth,
prickly pear, filling in of disused wells, insanitary
- ponds, pools, ditches, pits or hollows, prevention of
water logging in irrigated areas, and other improve-

ments of sanitary conditions;

(xix) removal of encroachments on public streets,
public places and property vested in the Gram Pan-
chayat ;

(xx) opening, maintenance and regulation of cre-
mation and burial grounds, and disposal of unclaim-
ed carcasses of animals and setting apart of places
outside the village site for the skinning and cutting
up of carcasses ;

(xxi) establishment, management and mamtenance
of cattle pounds;

(xxii) lighting of public roads, lanes and pubhc
places ;

(xxiii) extension of village S1tes

(xxiv) control of cattle stands, threshing ﬂoors
grazing grounds and other community waste lands;

(xxv) excavation, cleanSing and maintenance of
ponds for the supply of water to animals ;

(xxvi) improvement of cattle including purchase
-and maintenance of studbulls and providing veteri-
nary relief;

(xxvii) establishment, maintenance and regulation
of fairs, jatras, festivals and markets ;

(xxviii) ensuring conservation of manural resources,
preparing compost and sale of manure ;

(xxix) rendering assistance in extinguishing fire and
. protecting life and property when fire occurs;
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+ . (xxx) maintenance of such records relating to cattle
census, populatmn census and other statlstlcs as may
- be- prescribed ;

 (xxxi) maternity and child Welfare

+(xxxii) organising voluntary ‘labour for. commumty _

works and works for the uplift of the village ;
(xxxiii) organising a village volunteer force for watch
and ward, for assisting the Gram Panchayat or Nyaya
‘Panchayat in the discharge of their functions and for
the services of summons and notices issued ;

(2) No suit for damages or for specific performance

shall be maintainable against any Gram Panchayat, Sar-

panch, Upa-Sarpanch, Karbhari or any other officer, or ser-
vant thereof on the grounds that any of the duties spemﬁed
in sub-section (1) has not been performed.

46. Subject to the general control of the District
Board, the Gram Panchayat may, in addition to other
duties imposed upon it by this Act, or any other law for
the time being in force, at its discretion, undertake and

Discre-
tionary
function.

make provisions for the followmg matters in .the. v1llage ‘

namely —_
".. (i) providing. fac111t1es for travellers, construc-
tion and maintenance of Dharmashalas and vSarals
_(ii) relief to the crippled, destitutes and the sick
ete. : : o ‘ ,
" (iii) plahtih'g and preservation of groves and trees
.on the sides of roads and other public places;

_ (iv) promotion- and development: of education,
cottage industries and trade ;

(v) arranging for the cu1t1vat10n of fallow lands
.and lands not cultivated or managed by the owners;
Tti(vi) assisting :and advising agriculturists in the

obtaining -of Government loans-and in the repayment.

- thereof, in the liquidation of old debts and generally
in the establishment of soundcredit system accord-
ing to law
‘i /(vii) establishment and maintenance of nursaries

"and improved seeds and implement stores and pro-

~duction and- use of improved seeds ;

(vm) relief against famine or other calam1ty ;
- (ix) providing medical relief;
. (x). establishment and mamtenance of akhadas‘
clubs and other places for recreation ;
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(xi) establishment-and maintenance of theatres
for promotlon of art .and culture; :

(xii) laying down and mamtenance of parks and
playgrounds ; s :

(xiii) establishment and mamtemance of 11brar1es
and reading rooms; A :

(xiv) provision, . -maintenance and control‘n of
slaughter-houses

~ (xv) regulating sale’ and preservatlon of meat in
meat-stalls or by vendors ;

(xv1) constructlon and maintenance of pubhc lat-
rines ; :

(Xvu) reglstratlon of births and ‘deaths subJect to
the Hyderabad B1rths and Deaths Regulatlon of 1359
Fasli;

‘ (x‘vm) getting: up orgamsatlons ‘to promote good-’
will ‘and ' social -harmony between different commu-
nities, removal of untouchability, eradication of cor-
“ruption and discouraging gambling and lltlgatlon '

~ (xix) reporting to the proper authorities, v1llage'
“complaints which are not removable by the Gram
, 13anchayat

(xx) destiuction of stray and ownerless dogs;
:(xxi) preparation of statistics.of ‘unemployment ; :

 (xxii) developing additional employment opportu-
‘nities in the village ; '

(xxiii) constructlon and mamtenance of houses for
conservancy - staff

(xxiv) other ‘measures of pubhc utlhty calculated
to promote the safety, health, comfort and the ‘moral,
- social and material well-being or convemence of the
residents of the village. ,

© 47... The Government may, subject to such ,limita-
tions and conditions as may be prescribed, transfer to the
Gram Panchayat the construction, ~protection:and
maintenance of any village irrigation work, the:expen-
diture of the annual Government provision for ' special
urgent repairs or the regulation of the distribution of
water from any .such work to the fields dependmg on it.
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48. The Government may, in consultation with the
District Board or Gram Panchayat, as the case may be,
by notification and subject to such restrictions and con-
ditions and to such control and revision as may be spe-
cified therein, direct that—

(i) any power or functipn vested in a District
Board by or under the Hyderabad District Boards
Act, 1955, (I of 1956), shall be transferred to and
be exercised or performed by Gram Panchayat with-
in the area under its jurisdiction, or,

Transfer of
powers and
functions of
/ny

District
Board -

to Gram
Panchayats
and vice
versa,

(ii) any power or tunction vested in a Gram

Panchayat by or under this Act, shall be transferred

to and be exercised or performed by any District -

- Board within the area under its jurisdiction, or

(iii) any power or function vested in a District
Board under the Hyderabad District Boards Act,
1955, (I of 1956), as well as in a Gram Panchayat
under this Act, may be exercised or performed ex-
clusively either by the District Board or by the Gram
Panchayat within the area under its jurisdiction.

49. (1) Subjeét to any law for the time being in
force, the Government may, by notification and sub-
.Ject to conditions specified therein—

(a) transfer to any Gram Panchayat the manage-

Assignment
of functions.

ment and maintenanee of ‘a forest adjacent to the vil- .

lage ; should such transfer be made, the Government
shall direct that any expenses of such management or
maintenance or a portion of income of such forest be

given to the Gram Panchayat for the work undertaken ;
{b) make over to the Gram Panchayat the manage-
ment of waste lands, pasture lands, village sites, situate

within the village;

(c) entrust the Gram Panchayat Wlth the collection

of land reVenue on behalf of the Government ; ‘
(d) entrust the Gram Panchayat with the work of
maintenance of land records. On issue of such notifi-
cation the Patwari of the village shall report change of
possession to the Gram Panchayat in addition to send-
ing notice of such registration to the concerned parties;

(e) entrust the Gram Panchayat with the arrange-

ment of cultivation of :—
(i) common-lands,
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- (ii) lands, the management of Whlch is assum-
“ed by Government, . :

(iii) lands which the owners are unable. to cul-

t1vate :

(f) authorise any Gram Panchayat to exercise any
functions or perform any duties other than those specx—
fied in this Act.

-'(2) The Gram Panchayat shall sub]ect to the pre-‘
scr1bed conditions, have the power to do all acts ne-
cessary and incidental to the carrying out of the functiows

. transferred made ‘over or entrusted to it under this Act.

~50. The Gram Panchayat shall have control of all .

~ village roads and 'bridges thereon, - cart- “tracks, drains,

tanks, wells and other public places in the village, not

" being private property, and not being under the control
 or management of any local authority or Government or

specially excepted by any order of the Government or
the local authority, and may do all things necessary for
the maintenance and repair thereof and. may—
(a) lay- -out and make new .roads ; »
(b) construet any bridge or culvert;
(c) widen, open, enlarge, or otherW1se 1mprove any
road, bridge or culvert; \
(d) divert, dlscontmue or close any road bridge or
_culvert ; and
(e) deepen or- otherw15e 1mprove water-ways.

'81. The Gram Panchayat may, in the manhner pre-
scribed, cause a name to be given to any street and may
also cause a number to be affixed to any building and in
like manner may, from- time to time, cause such name .
and numbers to be altered. '

52. (1) No pérson shall erect or re-erect or com-
mence to erect or re-erect any building w1thout permis-
sion of the Gram Panchayat.

(2) Permission shall be presumed to have been grant-
ed if the Gram Panchayat fails to communicate the sanc-
tion or refusal in respect thereof within two months from
the date of receipt of the application for permission. * In
case of refusal the Gram Panchayat shall give reasons for
the same.

'(3) Whenever any building is erected or re-erected
without such permission or in any manner -contrary to

-
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the provisions of sub-section (1) or to any conditions im-
posed by the Gram Panchayat, the Gram Panchayat may—
.(a) direct that the bulldlng, alteratmn or addmon
- be stopped, or ‘ ‘ :

(b) by written notice requlre such buﬂdmg, altera-
tion or-addition to be aItered or demohshed as it may
~deem necessary, or

“(c) withdraw ‘the permission. ,
 (4) If the requirement under clause (b) of sub-section
(3) is not complied with, within the time fixed in’ the

natice, the Gram Panchayat may have the required act’

done by its officers and: servants at the expense of such’
person  and recover the cost of required act from such
person as-arrears of tax under this Act.

(5) Nothing contained in this section shall apply to

any building which is used or required for public service

or for any public purpose and:is the property of the Gov-

- ernment. or ‘the District Board or. is to be erected or re-

- erected by the Government or District Board :
Provided that reasonable notice of the proposed cons-

truction shall be caused.to be given to the Gram Pancha-’

yat and the objections or suggestions of the Gram Pan-
chayat, if any, shall be considered.

53. (1) No person shall, without the written permlssmn
of the Gram Panchayat—: ;

(a) build, erect or place any immovable or mova-
ble encroachment on any street or over or on any sewer,
drain or water course, or build or make any immovable
or movable overhanging structure prOJectmg into a
street. ’ .

(b) take up or alter the pavement or other mate~
rial or the fences or parts of any street;

{c) deposit building material, goods for sale, ovr

- any articles of merchandise on any street ;

(d) make any hole or excavation on, in or under
any street, or remove material from beneath any street,

~ so as to cause risk of subsidence.

(2) The Gram Panchayat may, after giving sufficient
opportunity to offer objections, if any, and the decision
thereof by notice, require any person to remove any such
encroachment or overhanging structure, if any, made by
him, or any such material; goods and articles or mer-

Prohibition
_of encroach-
ments upon
streets, etc.
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chandise deposited by him, and where necessary to res-
tore the street, sewer, drain or water-course to the con- -
dition it was before the encroachment.

(3) If the requirement is not complied with, Wlthln
the time fixed in the notice, the Gram Panchayat -may

" have the required act done by its officers and servants at

the expense of such person and recover the cost of re-
quired act from such person as arrears of tax under this
Act: :
54. (1) If it appears at any time to the Gram Pan-
‘chayat that any building or any part thereof or any tree
‘or branch of a tree is in a ruinous condition or likely to
fall, or is in any way dangerous to any person occupying,
resorting to or passing by such building or its part, or tree,
the Gram Panchayat may, by written notice, require the
owner or occupier of such building or tree as the case may

‘be—

(i) to pull down, lop or cut down, or
(ii) to secure, or ,
(iii) to remove, or

(iv) to repair such building or part of it and to
prevent all causes of danger therefrom.

(2) If it appears to the Gram Panchayat that the
danger from a building or tree which is ruinous or about

“to fall is imminent, it may, before the period of notice
- expires, fencé off, pull down, lop or cut down, secure or

repair the said building or tree or take such steps as may
be required to arrest the danger.

(3) Any expenses incurred by the Gram Panchaya’
in this behalf shall be paid by the owner or occupier of
the building or trees, as the cdase may be.

(4) The Gram Panchayat shall issue a notice under
sub-section (1), after giving the owner or occupier as the
case may be, a reasonable opportunity of stating any
objection and adducing evidence, if any, and after being
satisfied that the objection which is ralsed is invalid or
insufficient,

55. (1) No place within the limits of a Gram Pan-
chayat shall be used for the purposes specified hereunder
except under a license from the Gram Panchajrat:-—-

(a) boiling paddy or camphor; '
(b) storing or otherwise dealing with manure,
offal blood, bones, hides, fish, horns or skins;
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- (¢) burning bricks, tiles, pottery or lime;

(d) manufacturing artificial manure or bidis;

(e) manufacturing gun powder or fire~works ;
‘ (f) keeping a hotel, restaurant, eating house, coffee .
house or lodging house (other than students hostel, or
Dharamsala)

(g) keeplng a hair dressmg saloon ;

(h) keeping twenty or more sheep andlor goats or
ten or more pigs;
A (i) preparing flour or articles made of ﬂour for
" human consumption or sweetmeats ;
(j) manufacturing ice or aerated water;
(k) selling or storing timber ;
(1) thatching matemals hay, grass, straw, coal or
charcoal .
(m) selling wholesale or retail or storing for whole-
sale or retail trade or for purposes other than private
or domestic use, grain, groundnut, tamarind, chillies,
jaggery, pulses, flour, bran, oilcakes or agricultural
produce which is likely to attract rats;
(n) manufacturing jaggery, sugar candy or syrup; .
(o) storing any exploswe or combustible mate-
~ rials;

(p) selling cotton wholesale or retail or storing
cotton for wholesale or retail trade or for conversion
into yarn ; ' :

. (q) manufacturing anything from Whlch offensive
or unwholesome smell arises ;

(r) any trade or operation which, in the opinion of
the Gram Panchayat, is dangerous to life, health or
property or likely to create a nuisance either from its
nature or by reason of the manner in which or the con-
ditions under which the same is or is proposed to be:
carried on.

(2) The application for obtammg a license shall be
glven on the prescribed form.

(3) In case of refusal of a license the Gram Pan-
chayat shall give reason for the same, :
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56. (1) Whenever it is provided in this Act that a

license or a written permission may be given for any pur-
pose, such license or written permission shall specify the
period for which, and the restrictions and conditions sub-

" ject to which, the same is granted, and shall bz given

under the s1gnature of the Sarpanch.

(2) For every such licznse or written psrmission a
fee may be charged at such gate as shall from tlme to tlme
be ﬁxed by the Gram Panchayat

(3) Any hcense or written permlssmn <Iranted under
this Act may at any time be suspended or revoked by the
Gram Panchayat, if any of its restrictions or conditions
are infringed or evaded by the person to whom the same
has been granted or if the said person is convicted of an
infringement of any of the provisions of this ‘Act or of
any rules made thereunder in any. matte1 to Wthh such
license or perm1ss1on relates : : RN

: Pr0V1ded that reasonable opportumty is G1ven to uhe
person concerned to exolam his conduct. :
(4) (a) if any premises are used w1thout obtammg
license for any of the purposes specified in section 55 or
having obtained a license, is being used in contravention
of the terms of such license or is continued to be used
after license thereof has been suspended or revoked by
the Gram Panchayat, the Gram Panchayat may at any
time by written notice require that the same shall be
discontinued by the person so using it. '
(b) If within the period snemﬁed in such written
notice, the requisitions contained therein are not car-
...ried out by the person or owner, as the case may be,
‘any officer authorised by the Gram Panchayat in this
. behalf may enter the premises and cause the usage’as
such thereof to be discontinued. ,
(c) No claim shall lie against .any person for any
.Hamage or inconvenience necessarily caused by the
exercise of powers under this section or for the use of
any force necessary for the purpose of eﬁectmg an en- *
" trance under this section. .

(5) Every person to whom any such license or writ-
ten permission has been granted shall, at all reasonable
times, while such written permission of'_hcense remains
in force, if so required by_the Gram Panchayat produce

such license or written permission.
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(6) The acceptance by or on behalf of the Gram Pan-
chayat of the fee for a license or pzrmission shall not, by
itself, entitle the person paying the fee to the hcense or
permission.

-537. No place within the jurisdiction of a Gram Pan-
chayat shall be used as a dawy without a hcense from the
Gram Panchayat. :

58. (1) If it appears necessary to 1mnrove the sani-

tary conditions of any area within its jurisdiction, a

Gram Panchayat may, by a written notice, require the

owner or occupier within a reasonable period, to be spe-
-cified therein—

. (a) to remove a hut or privy either Wholly or in

part ; ,

' Explanation—Hut' means any building which. is

- constructed principally of wood, mud, leaves, grass or

thatch and includes any temporary structure of whatever

size or any small building of whatever material made,

Control of
dairies »

Power as to
sanitation
and
conservancy.

" which the Gram Panchayat declare to be a hut for the -

purposes of this clause..
(b) to construct in a bulldmg private drains there-
for or to alter, or to remove any private drains thereof ;
(c) to cause any land or building to be cleased to
- . the satisfaction of the Gram Panchayat.,
(d) where any land or building contains a well,
" pool litch, pit, pond, tank, or any drain, filth or stag-
nant water which is injurious to health-or offensive to
- the neighbourhood or is otherwise a source of nuisance,
to cause the same to be filled up, cleansed or deepened
or to cause the water to be removed therefrom or drain-
ed off or to take such other action as may be deemed
ecessary by the Gram Panchayat ;
~ (e) to cause any land overgrown with vegetation,
undergrowth, prickly-pear, or jungle which is in any
manner injurious to health or dangerous to the public
or offensive to the neighbourhood or an impsdiment to
efficient ventilation, to be cleared off the vegetation,
undergrowth prickly-pear or jungle; .
(f) to convert any step-well into a draw well;
Provided that the Gram Panchayat shall hear- and
demde objections, if any, raised- by the person on whom
. a notice has been so served.

(2) If any work required under sub-section (1) is not
executed within the period specified in the notice, the
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- Gram’ Panchayat may itself.cause such work to be carried

Power to .
provide for
proper

water supply

out, and may recover the cost of sueh work or part there-
of frorn ‘the owner or occupler referred to in sub- sectlon
(1) as if it were a tax under this Act.

'59. (1) The' Gram Panchayat =may . provide or
arrange for the provision of water supply including  pro-
tected piped water supply for public and domestic use
in the village and ‘may for the said purpose—

h (a) 'constmct 'febai’r and maintain tanks or wells,
convert step wells into dravv WeUs and cleanse streams
"or water course ;

(b) purchase or acquire by lease or gift, any tank
well, stream or water course, or any. right to take or
convey Water Wlthm or Wlthout the area under its con-
trol " :

' (c) Wlth the ¢consent of the owner thereof utilise,
1 cleanse or repair any tank, well, stream or water course
-or provide facilities for_ob_talnmg water therefrom ;

(d) contract with any pefson for supply of water;
or- :

(e) do any other act necessary for carry1n<T out the
purposes of this section.

(2) Notwithstanding --anything contained in sub-
section (1) the Government may make water supply
arrangement out of Government funds to supply pro-
tected piped water supply for domestic use in a village.

(3) The.-Government may, at any time, entrust the

- management of the water supply arrangement made

Power teo
prohibit
bathing,
etc.

Power of
entry.

under sub-section (2) to a Gram~Panchayat

e G0. The Gram Panchayat may, by order publlshed

at such places as it may think fit— .

(a) prohibit all bathing, washing of clothes and
animals or other acts calculated to pollute the water of
“any tank, well, stream or water course set apart for
drinking or domestic purposes under sub-section (1) )
of section 59 . and

' (b) prohibit during epidemics the use of any source
of water supply for drinking or domestic purposes or
“for the washlng of clothes :

- 61, (1) The Sarpanch and if authorised in wrltmg
' in this behalf by the Gram Panchayat, the Upa-Sarpanch, -

Panch or any officer or servant of a Gram Panchayat .ma‘y‘
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‘enter into or upon-any bulIdmg or Jland, w1th or w1th0ut
assistants or worknien; inordér'to make any mspectlon
or.execute any work for, .any of the purposes of this.act:

Prov1dec1 that .

{a).except when under this ‘Act’ .or:-rules - made
.thereunder stherwise required, no such entry shall be
,;made between -sunset.and. sunrise ;-

(b) unless theé "entry be with the consent of its
‘occupier, no dwelling house shall be entered into w1th-
~out. giving .reasonable previous- -notice signed by the
-Sarpanch or-by’a person duly authorxsed in this behalf
~of the intention to make such entry.-

(2) Due regard shall be had in makmg entry into or
upon any building or land .and during the period’ of such
‘entry, to.the social and rehglous usages of the occupants
“of the premlses entered.; -

62 When any land is required, within or without Acquisition
the area sub]ect to the’ ‘jurisdiction of the Gram Pan- of land.
chayat for the puxposes ‘of this Act, the Government- may,

-on the request of the Gram-Panchayat, proceed to ac-
quire it under the provisions of the Hyderab'\d Land Ac-
qulsmon ‘Act 1309 F, (IX%'of 1309 Fasli), ™ =

~-Buch an acquisition shall be deemed .to be an acqulsx-
‘fion for a: pubhc purpose within: “the: meaning of the
vud Act

- 63 “The Gram Panchayat shall have power to-hold Auctions.
auctlor\s anr‘ ente1 mto contracts pertaining to -such auc- :
tlons

, Prov1ded that when the pemod of such contracts ex-
ceeds one year but doés not exceed ‘three.years, the sanc-
tion of the District Board and when it exceeds three years,
the sanctxon of the Gove1 nment shall be obtained.

64. (1) Gram Panchayat may ﬁx places or premis- power to
regulate

slaughter of
(a) for keepmg animals of any spemﬁed descrip- animals,

- tion which are to be.sold for purposes of slaughter;
(b) for the slaughter of such’ nmmals and
- (c) for the sale of meat of such animals and may
grant-and withdraw hcenses for the use of such places
or permises. :

(2) A Gram Panchayat may prohibit the slaughter
of animals for sale of meat at any place within the vil-

€5—-
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lage other than a slaughter house mamtamed by the
»Gram Panchayat or the District Board

65. (1) The ‘management, control and administra-

~ tion of every public institution maintained out of the Gram

Panchayat fund shall vest in the Gram Panchayat.

(2). When any public institution has been placed un-
der the direction, management and control ‘of 'the Grart: ~
Panchayat, all property, endowments. and funds belong-
ing thereto, shall be held by the Gram Panchayat in trust
for the purposes to which such property, endowments and
funds were lawfully applicable at the time when the in-
stitution was 80 placed .

‘Provided. that the extent of -the independent: autho-

‘ hty of the Gram Panchayat in respect of any such insti-

tution may be prescrlbed

"66. (1) Subject to such rules as may be prescribed

' \and in consultation with the Gram Panchayat concerned,

there may bie prepared for the area within the limits of’
the village, a village plan and the Government may by
notification sanction such village plan. -

(2) No person shall erect or re-erect any building ex-

. cept-in accordance with the v1lldge plan sanctioned under

.sub-section (1).

. CHAPTER V .
Prevention of Crimes and maintenance of law and order.

67. Subject to any law for the time being in force
the Government may, by notification and subject to con-
ditions specified therein, empower a Gram Panchayat to
take measures for maintenance of law and order and pre-
vention of crimes in the village and to appoint a kotwal
and one or more of his asistants as chowkidars therefor.

{2) The remuneration of the kotwal and his assis-
tants and all-matters relating to their recruitment, con-
ditions of service, powers and duties shall be determined
in accordance with the rules prescribed.

(3) The cost of maintenance of kotwal and chow-

kidars or any part thereof may he contributed by the Gov-
ernment to the Gram Panchayat Fund.

68. (1) The kotwal shall exercise the following pow-

‘ers and perform the following duties :(—
(i) he shall give immediate information to the
officer-in-charge of the police station having juris-
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:dlctlon over the village and to the Sarpanch of every

~unnatural,- suspicious or sudden -deathwhich may '

-oceur, and of any offence specified in ‘Schedule * A’

~which may be committed within the Jurxschctlon of

_thé Gram Panchayat and he shall keep the officer-in-

charge of the said police station and. the Sarpanch

informed of all disputes which are hkely to lead to a

\not or serious affray ; ‘

(ii) he may, without an ‘order from a Magxstrata
and without a warrant, arrest—

- (a) any person who has been concerned in any
cognizable offence or against whom a reasonable com-
_plaint has been made or credible information received,
or-a reasonable suspicion emsts of his hawng been SO
,concemed

(b) any person Who has been proclalmed as an
offender under any law ;
' (c) any person in whose possession ,anything is
found which may reasonably be suspected to be stolen
‘property, or who may reasonably be suspected of hav-
mg committed an offence, with reference to such thing;-
(d) any person who obstructs a public _servant
“while in the execution of his duty or who has escaped
or attempts to escape, from lawful custody ;
... e) any person reasonably suspected of being a de-
serter from the Indian Army, Navy or Air Force; and
~ 7 (f) any released convict committing. a breach -of
any rule made under sub-section (3) of section 565 of
‘the Code of Criminal Procedure, 1898 (V of 1898); .

- (iii) he shall to the best of his ability prevent
and may interpose for the purpose of preventing, the
commission of any offence specified in Schedule ‘A’;

- (iv) he shall assist private persons in making
such arrests as they may lawfully make, and shali
report such arrests without delay to the officer-in-
charge of the police statlon having jurisdiction over
the village ;

(v) he shall observe, and from time ‘to time
report to such officer-in-charge, the movements of
all bad characters within, the jurisdiction of the vil-
lage ; _

(vi) he shall report to such officer-in-charge

the arrival of suspicious characters in the neighbour-
hood ;
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(vii) he shall’ supply - any- local information
which any Magistrate or police officer may require ;
(viii) he shall obey the orders of the Gram Pan-
- chayat in regard to keeping watch within its jurisdic-
tion and ‘in 1egard to other matters connected with
his ‘duties; '
(ix) he shall give immediate information to the .
Gram Panchayat of the commission ‘of any- offence
" under this Act or any rule made thereunder which
has come to his knowledge or. of any damage to any
" property vested in the:Gram Panchayat or under its
" -control ;
(x) he shall assist any pérson duly authorised
" by the Gram Panchavat to collect any tax, toll or fee;
(xi) he shall serve such processes as may be
’ prescrlbed upon persons res1dmg within the village ;
and
(xii) »he shall carry outvsuch other duties;as‘ may
be entrusted to him from time to time in accordance
with this Act or any rule made thereunder.
(2) Every chowkidar shall be subordinate to the kot-

wal and carry out such of the duties as may be assxgned

to him by the kotwal.

69. Whenever a kotwal arrests any persorl under

section 68 he shall forthwith take the person so arrested
“to the police station having jurisdiction over the village:

Provided that if the arrest is made at night such per-

- son shall be kept in the village chaudi and be so taken,

as soon as convenient, on the followmg mornmg
~ CHAPTER. VI
The Gram Panchayat Fund.

70. Subject to such rules as may be preseribed there
shall be formed for every Gram Panchayat a ‘ Gram Pan-
chayat Fund’ and there shall be placed to- the credit
thereof :—

(a) the accumulated balances of the Gram Pancha-
yat Fund at the commencement of this Act;

(b) all sums of taxes, tolls, fees, authorlsed to be
levied under this Act; : .

(c) all interests and profits arlsmg from any in-
vestment of or from any transaction in connection-with
money belonging to the Gram Panchayat ;
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- (d) all fees and fines payable and levied under this
“Act or under any rule made thereunder;;

{e) :all. moneys received by way -of compensation
or for compounding offences under the prov1s1ons of
this-Act:

(f) grants and assignments of revenue and contri-
butions made by the Government and local authorities
and donations, gifts or deposits of private individuals
or any institutions and loans ralsed by the Gram Pan-

_ chayat ; ‘

(g) all sums recewed on account of fines and un-
claimed sale proceeds under the provisions of the Hy-
derabad Cattle Trespass Act, 1337 Fasli. (V of 1337 F.).

(h) all sums received by or on behalf of the Gram
. Panchayat under this Act or otherwise.

71. (1) Notwithstanding anything contained in the
provisions of the Hyderabad District Boards ‘Act, 1355, (I
of 1956), every Gram Panchayat shall receive an amount
equal to 50% of the local cess collected in the v1llage un-
der section 135 of the said Act.

(2) Every Gram Panchayat shall receive the amount
equal to 15% of the land revenue of the village 'as a grant
from the Government.

© 72, (1) The Gram Panchayat fund shall be vested
in the Gram Panchayat and shall be kept in Government
treasury or Postal Savings Bank or any other Bank ap-
proved by the Government. '

* {2) A Gram Panchayat may from time to time with
the approval of the Government invest any portion of its

Grants
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fund in securities of the Government of Hyderabad or in

such other securities including fixed deposits in Bank as
the Government may approve in this behalf, and may vary
such investments for others of a like nature, and the in-
. come accruing from the securities and the proceeds of
the sale of the secu11t1es shall be credited to the Gram
Panchayat Fund.

73. (1) The Gram Panchayat Fund shall be admi-
nistered by the Gram Panchayat and the expenses in-
curred by the Gram Panchayat in carrying out the pur-
poses of this Act or rules made thereunder shall be paid
out of the Gram Panchayat Fund.

(2) The Gram Panchayat may, with the previous

sanction of the District Board—
(a) sanction contributions to schoois hospitals,
‘dispensaries, public libraries, and educational and cha-

ritable institutions established for the purpse of public
benefit ;

Administra-
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(b) pay compensatxon to any person sustaining

any damage by reason of exercise of any power vested

. -in’the Gram.Panchayat, its Panchas ofﬁcers and ser-
vants under this Act; .

(c) meet expenses of any pubhc receptlon cere-
. mony or entertainment,

ggngvP "' 74, With the sanction of Government and sub]ect
' to such conditions as may be prescribed, a Gram Pancha-
~yat may borrow money for carrying out any of the pur-
vposes of this Act.
- Budget _ , o
Feparation - 5. SubJect to such rules,as may be prescribed,

every Gram Panchayat shall prepare a budget estimate of
income and expenditure-including balances for the ensu-
ing financial year and shall forward it to the District
Board on or before the date prescribed. The estimate so
-prepared shall provide for ‘a minimum amount standing
‘to ‘the credit of the Gram Panchayat at the end of the
year equivalent to the amount required for the payment
“of salaries of the officérs and servants of the Gram Pan-
chayat and - for defraying - the expenses of contmgencxes
for at:least six months.

Scrutmy of .

budget, .- - 76, (1) Everv such. budget shall be scrutmlzed and

"' sanctioned by the District. Board w1th such modlﬁcatlons

'if any, as it deems fit 7

. Provxded that the budget sh\all be presumed to have
be»n sanctioned if it is not.returned by the District Board
within three months of’ the receipt thereof by it.

(2) No exnendxtme Whlch is not ‘provided f01 in the
budget ‘shall be’ incurred thhout the previous sanctxon of
the Dlstrxct Board

Accounts. R Every Gram Panchayat shall maintain accounts
' of all the receipts and expendlture of every year in the”
manner prescrlbed all such accounts and the report of
‘the administration of the preceding year shall ‘be” submit-
ted by the Karbhari to the Gram Panchayat for sanction
and all such accounts shall be examiried and audited in

such manner as may be pl*escrnbed ‘

Statement, 78. (1) Every Gram Panchayat shall place before
nrggramme the Gram Sabha, the statement of accounts together with
to be a.report on the administration for the preceding financial
gf;}f,‘ig year and the programme of the works prepared for the
Gram year, as 1equ1red unde1 section 6. A copy -of such  state-

Sabha,
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“ment of accounts, report and programme shall be l».ept
for inspection in the office of the Gram Panchayat.

(2) Within a week after such meeting any suggestions

in writing about the future programme may be made to

-the Gram Panchayat for consideration,

79. An abstract of every annual accounts of Gram
Panchayat with such information and in such form as
. may be prescribed along with the administration report
of the preceding financial year, shall be forwarded by
the Gram Panchayat to the District Board not later than
the end of the first month of the current financial year.
The District Board shall draw up a combined statement
and report for all the Gram Panchayats under its juris-
diction in such manner as may be prescubed and for-
ward it to the Government.

’ CHAPTER VII.
Taxatlon

80. (1) Sub]ect to such rules as may be prescribed
in this behalf, a Gram Panchayat shall within one year
from the date of its establishment impose— ‘

(a) property tax;

(b) tax on professions, trades and callmgs
(c) vehicle tax; :
(d) tax on transfer of immovable property :

Provided that if the Gram Panchayat fails to impose
any of the above taxes, Government may take necessary
steps to impose the tax and tax so imposed shall be deem-
ed to have bezn imposed by the Gram Panchayat.

(2) Subject to rules made under this Act a Gram

Panchayat may impose—
(a) piligrim tax;
(b) general water tax;
(¢) entertainment tax;
(d) animal tax;
(e) toll; »
(f) fees for the supply of water through private
pipe connection ;

(g) fees for the occupatlon of markets and market
sites ;

(h) fees for the occupation of chaudies, sarais and
other similar bulldmgs under the control of the Gram
Panchayat ;

Abstract of
accounts,

Power of
taxation.
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1 (i) fees for the use of cattle-stands, tkreshing
floors, cart-stands, slaughter. houses, village sites and
other community-lands, public places or parts’ thereof ;

.(j) fees for the registration of animals sold in the
markets other than the agricultural markets; -

(k) fees for the cleansing of private latrine;

(i) fees for fishing in ponds and sale of entire fich
.crop ;

(m) fees for temporary erection on, or putting up

projection over ; or temporary occupation of, any pub-
- lic street or place

(n) fees for grazing of cattles in grazmg lands
vesting in a Gram Panchayat. :

(3) The taxes and fees specified in sub-sectiong

(1) and (2) shall be assessed, levied and collected in ac-

cordance with the provisions of this Act and the rulex
made thereunder.

81. (1) The property-tax shall be leviable on all

~buildings and non-agricultural lands in the village ex-

cept—

(a) buildings and lands vesting in the Union Gov-
ernment, District Board or the Gram Panchayat ;

(b) buildings and lands vesting in the State Gov-
ernment and used solely for public purposes and not
used or intended to be used for purposes of profit ;

(c) buildings and lands solely occupied and used
for public worsghip or for charitable or educational pur-
poses ;

(d) buildings and lands solely used for purposes
connected with the disposal of the -dead.:

(2) The following buildings and lands or portions
thereof shall not be deemed to be solely occupied and
uged for public worship or for charitable or educational
purposes within the meaning of clause (¢) of sub-section
(1), namely :(—

(a) buildings or lands or portions thereof in which
any trade or business is carried on; and,

(b) buildings or lands or portions thereof in res-
pect of which rent is derived, whether such rent is or
is not applied solely to religious, charitable or duca-
tional purposes.
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82. Subject to rules made under this  Act, every Tax on
profassions,
company which transacts business in the village for not trades and’
.less than sixty days in the aggregate in any half year, callings.

and every person Who in any half year—

(a) carries on a. profession, trade or calling or
transacts business—— ‘ : g

B (i) within the vﬂlage for ' not- less than sixty‘
. days in aggregate, or

(i) . without the village but resides in the village
for not less than sixty days in the aggregaate, or
"(b) resides in such village for not less than sixty
- days in aggregate and is in receipt of income from in-
vestment, shall pay the tax assessed in accordance with
_the rules.

(2) A pelson shalh be chargeable under the class
appropriate to his aggregate income from all the sources
specified in sub-section (1) as being liable to the tax:

Provided that this tax shall not be levied on agmcul-
tural income :

Provided further that no person whose aggregate
annual income does not exceed one hundred and twenty
rupees shall be liable to pay the profession tax..

83, (1) Subject to rules made under this Act the Vehicle tax.
vehicle tax shall be leviable on all vehicles liept or used -
within the village. ~

(2) The following vehlcles shall be exempted from
this tax :—

(a) vehicles belonging to the Gram Panchayat ;

(b) vehicles belonging to the Government or the
District Board used or intended to be used for public
purposes and not used or intended to be used for pur-

". poses of profit; ,
‘ (¢) carts belongmg to agrlculturlsts and used sole-".
- 1y for agricultural purposes.

84. The tax on transfer of immovable property shall quy on
be levied on every transfer either by sale, gift or mortgage Transfer of |
" of immovable property at such rates and in such man- g?gl‘)g}’a?le :
ner as may be prescribed. - :

-85, (1) Subject to such rules as may be prescribed Toll. ‘
a toll shall be levied on—

(a) every vehicle, and
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(b) every animal used for driving, draught, or
- burden which enters the limits of the village: =~

Provided that the toll shall not be leviable on any
* such vehicle or animal ‘more than once on any one date,

(2) The following -vehicles or animals "shall be ex-
’ empted from the levy of the toll :—

(a) those -belonging to” the Gram Panchayat

(b) those belonging to the Government, or Dis-
trict Board but not used or intended to be used for'
the purposes of profit ;

(c) those belongmg to agrlcultunsts and kept'
within the village and used for thelr own agricultural
~work ;

(d) animals drawmg a Vehxcle on which ‘the toll
is levied ; -

(e) those for which vehlcle or ammal tax un&er»
section 80 has been paid ;

(f) those exempted by the Government by a ge-
neral or special order.

- (3) Any owner of a Vehicle or animal may commut°
payments of the toll at such rates and in such manner
as nmiay be prescribed.

Levy and . 86. A Gram Panchayat shall, on. a resolution pass—
fdlemorlxls ed in a meeting of the Gram Sabha apply to the Gov-
cg’s‘; o Zvery ernment to levy and collect for a specific period a cess
_rupee of land. at the rate of two annas on every rupee of every sum
: payable to the Government as ordinary land revenue and
thereupon the Government may in addition to any cess
leviable under section 135 of the Hyderabad District
- Boards Act, 1955 (I of 1956), levy and collect such cess
in the area  within the jurisdiction of such Gram Pancha-
'yat and the provisions of section 136 of the Hyderabad
" -District Boards Act, 1955 shall apply thereto with.the
‘modification that for the word ‘Board’-wherever it oc-
.cures the words ‘Gram Panchayat’ shall be deemed to
-have been substituted as they apply to the levy of a local
- cess leviable under section 135 of the Hyderabad District.

* Boards Act, 1955 (I of 19586) : )

Provided that the resolutlon of the Gram Sabha Te-
- commending the levy and collection of the said cess shall
be supported by not less than two thirds of the total num-~
ber of members of the Gram Sabha.
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+87..(1)-Subjectto rules made under thls rAct, a Gram
Panchayat ‘may, by, .order in. ertmg, ccall: upon -adult

Impress-
ment of
labour.

males, residing in.the; village. to- perform such “labour;. as -

it. may.;specify in: the order, on,;works .of: public utitity,

which, in the opinion:of . the Gram Panchayat: are ‘likely.

to benoﬁt such persons and whlch the Gram Panchayat
has undertaken to construct,. maintain. or. repair, under
section. 45 or, 46

Prov1ded that no.such;order shall, be .issued. by ;the
Gram Panchayat without the approval of Gram , Sabha

(2) A person required to perform labour under the
prov131ons ‘of sub-section (1) may have it pe1formed by
another on his behalf or pay for its performance at such
rates as may be determined by the Gram Panchayat.

(3) Any person who, without sufficient’ cause,  neg-
lects or refuses to perform the labour-référred to in sub-
section (1) or does’ riot 'gét ‘the labourperformed or’does
not pay for the performance of the ‘Labour, as provided
in sub-section (2) shall be punishable with a fine which
may extcnd to ﬁfty rupees

(1) No tax: or.fee shall. be:imposed .or:levied
undep,sectlonz 80 unless the. Gram Panchayat, at.a spe-
cial meeting convened. for 'this "‘purpose, . passed a reso-
lution ‘proposing the imposition of! such.tax or fee:.

Provided that in the case of tax leviable under clause
(a) of sub-section (2) of section’ 80 o such -resolution
shall be valid unless passed by a majority of two-thirds
of the total number of panchas

3 (2) When such .a. resolution has been passed, the
Gram Panchayat shall ‘publish, in the manner prescribed,
a notice defining the-class-of persons or the property to.
be taxed, the amount,or rate. of the tax or fee .to be im-
posed. -

(38) Any resident: of the village objecting to the pro-.
posed tax; may, within 30 days from :the publication of
the notice; subimit his:objection in writing ‘to ‘the: Gram
Panchayat. .,

Procedure

in 1mposm,o;
taxes.

(4) The Gram. Panchayat shall consider all- such’

objéctions at a special meeting and -may -modify ' the pro-
posals. so-as not to affectitheir substance, and - then for-
ward them: to the District Board.

(5). The Distrct Board may {sanction or’ refuse to

sanction such proposals or sanction ther subject to such

modifications as:it may:deem fit, o1’ return them to the
Gram; Panchayat for reconsideration.
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(6) If any proposals: of taxation have been sanction-

; ed the District Board may, by notification, direct the im-

position of the tax or fee.as sanctioned from such date:
and at such rate as may be specified in the notification
and thereupon the tax or fee shall come into effect: as
from the date so specified.

(7) A notification of imposition of a tax or fee un-
der this section shall be conclusive evidence of the fact
that the tax or fee has been imposed in accordance with
the prov1smns of this Act.

89. A Gram Panchayat may, bv a resolution pass-
ed at a special meeting and with the previous sanction

" of the District Board, abolish or vary.the rate of any tax

or fee already imposed :

. Provided that such proposal has been ‘dealt with
accordmg to the procedure laid down in sectlon 88 for
the imposition of a new tax or fee..

"90. A Gram Panchayat may, with the previous sanc~
tion of the District Board and by a resolution passed

- at a special meeting by a majority of two-thirds of the

total number of panchas, suspend the operation of -any tax
within the village or any part thereof for a specified pe-
riod or exempt in whole or in part from the payment of
any such tax any person or class of persons or any pro-
perty or description of property.

91. (1) If in the opinion of the District Board the
regular income of a Gram Panchayat falls below what
is necessary for the proper discharge of the duties speci-
fied in section 45 and 46, the said District Board may re-

. quire the  Gram Panchayat to take steps within six

months, to increase its income to such extent as the Dis-
trict Board considers necessary. If the Gram Pancha-
yat fails to take adequate steps to increase its income to
the required .extent, the District Board may require it
to levy the taxes or fees specified in sub-sction (2) of
section 80 or enhance the rate at which any of the taxes
or fees specified in section 80 is levied.

(2) The Gram Panchayat may appeal to the Gov-
ernment against an order made under sub-section (1)
and the Government may stay the execution of such or-
der until it has decided the appeal The decision of the
Government shall be final. -

(3) Should the Gram Panchayat fall to levy a tax
or fees or enhance the rates of taxes or fees as required
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~ under sub-section (1) or as decided under sub-section (2)
the District Board may, with the previous sanction of

Government and by notification,. levy' or enhance ‘the

rates of taxes and fees.

qz A Gram Panchayat or :any other ‘authorised by
it in thls behalf, may, by notice call, upon any resident
of the villagé to furnish within a reasonable time such
information as may be necessary in order to ascertain—
(a) whether such resident is liable to pay any tax

- or fee imposed under this Act, and ‘
(b) the amount at which he should be assessed. -

93. No assesment and 1o charge or demand of any
tax or fee under the authority of this Act shall be inva-
1id by reason of any clerlcal error or other defect of form.

Collectlon of. taxes.

94. (1) When ziny amount on account of a tax, fee,
contract, lease, auction or any other money claimable or
any fine imposed under this Act or the rules made there-
under is due, the Gram Panchayat shall cause to be pre-
sented to the person liable for the payment thereof a bill
in the form prescribed, for the sum c1a1med as due,

(2) Every such bill shall spemfy——-

(a) the amount of tax or any other money due to
the Gram Panchayat

(b) the period for Whlch

(c) the property, occupation or thing in respect of
which the sum is calimed, and

(d) the liability incurred in default of payment.

95. If the person to whom a bill has been presented
-as aforesaid does not, within thirty days from the presen-
tation thereof, either—

(a) pay the sum claimed as due in the bill, or

(b) show cause to the satisfaction of the Sarpanch

or any person appointed by him in this behalf why he
should - not pay the same, -

the Sarpanch may cause to be served upon the per-
son liable for the payment of the said sum a notice of de-
mand in the form of schedule ‘B'.
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(1) 1If the person - liable fof the. payment of th(,

such notice: of demand pay the - sum demanded ‘in the.
notice such sum with all costs of the recovery . may be

. recovered under a warant to be issued by the Sarpanch in
the form of Schedule ‘C’ to the like effect by distress and

sale of ™ovable property of the defaulter, or the warrant
r’fiay be sent to-the Tahsildar of the Talug-concerned whe
shall collect the dues as if these were arrears of‘land re-
venue:

- (2) Every warrant. shall be s1gned by the Sarpanch
of the Gram Panchayat.

97. Any Officer, to whom a warrant is addresszd
may, if the warrant contains a, special order authorising
him in this behalf;-but not otherWISe break open at any

' time between sunrise and sunset any outer or inner door

or window of a building in order-tb:make the distress.
directed in the warrant, if he has reasonable grounds for

. believing ‘that such” building contains “property liable to
© seizure under the warrant, -and’if after -notifying his

authority and purpose and duly demandlng admlttance
he ‘cannot otherwise obtain adm1ttanc° L .
‘" Provided that'such Officer shall not enter or break
open the door or any apartment set apart for- women until
he has given reasonable notice of: his-intension  to enter
or break open and has given such women an opportunity
to remove themselves, .

. 98. Such Officer may distrain, wherever it may be
found, any movable property of the person named in the
warrant as a defaulter subject to the following condmons
exceptions and exemptions, namely—:~

s .. .(a) the -following propelty shall not bhe dis-
trained:—
(i) the mnecessary wearing apparel, cooking
vessels, bedding of the defaulter, his wife and child-
. ren, and such ornaments as in accordance . with re-
ligious usage cannot .be parted with by any women;
(ii) the tools of artisans: and .
(111) when the defaulter is-an agriculturist, his
“implements of husbandry, ssed-grain and such cattle
as may be neeessary to enable him to earn’his live-
lihood;., :
(b). the dlstress shall not be excessive, that is to
say, the property- distrained: shall be as nearly as possi-
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ble equal in value to the amount recoverable under th2
warrant, and if any articles have been distrained which,
in the opinion of the Sarpanch, should not have been
so distrained, those shall rortnwnh be rsturned; and

" (c) the officer shall ‘on seizing the property forth-
with make an inventory thereof, and shall before re-
moving the same give to the person in possession
thereof at the time of seizure a written notice in the
form of schedule ‘D’ that the sald pxoperty W1ll pe sold
as specified in such notice: .

Provided that if after the property is distrained and
before it has been sold, the sum due by the defaulter with
all costs incidental to notice, warrant and distress of the

. property is paid, the distress shall be removed.

99. (1) When the property seized is subject to
speedy and natural decay, or when the expenses of keep-
ing it in custody together with.the amount to be levied is
likely to exceed its value, the Sarpanch shall at once give
notice to the person in possession thereof at the time of

. seizure to the effect that it will be sold atonce and shall
sell it accordingly unless the amount named in the war-
‘rant be forthwith paid.

(2) If not sold under sub-section ( )) the property
seized may, unless the warrant is suspended by the person
who signed it, or the sum due by the defaulter together
with all costs, inciden®al to the notice, warrant, distress
and detention of the property is paid, be on the expiry of
the time specified in the notice served by the person exe-
-cuting the warrant, sold by public auction and the pro-
ceeds or such part there as shall be requisite, shall be
applied in discharge of the sum and the incidental costs
as aforesaid.

(3) The surplus, if any, shall be forthwith credited
to the Gram Panchayat fund, notice of such credit being
given at the same time to the person from whose posses-
‘sion the property was taken. But if the same be claimed
by written application to the Gram Panchayat within one
-year from the date of notice, a refund thereof shall be
made to such person. Any sum not claimed within one
year from the date of such notice shall be the property
of the Gram Panchayat.

Sale of
goods
distrained.
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© 100. Fees for—
(a) every notice 1ssued under section 95
(b) every distress made under section 98, and

(c) the costs of maintairing any live-stock seized
under the said section; shall be chargeable at the pres-
cribed rates and shall be included .in the costs of re-
‘covery. '

161, (1) An appeal against any bill of sum- issued

‘under section 94 shall lie to the Munsifi- Maglstrate with-

in whose jurisdiction the Gram Panchayat is situated.
(2) No appeal shall lie unless—

- {a) the appeal is preferred within - 30 days next
after gervice of tha bill of sum complained of ;

(b) -the amount claimed from the ’appellant has .
been, dep051ted by h1m m the oﬁice of the Gram P{an-‘
chayat

(3). The decxslon of the Munsﬁf—Maglstrate ‘shall be
ﬁnal and the Gram Panchayat shall gwe effect to 1t

102, (1) The Gram: Panchayat may, by Dubhc aucs
tion or other-wise by private contract, lease the right to
collect tax, toll or fee which may be nnposed'under clauses
(e), (g) and (j) of sub-section (2) of sectlon ‘80 in ‘the
manner prescribed ;-

. Provided that tha lessee shall give sufﬁment secunty
for the due fulfilment of the conditions of lease.

- (2) Where a lease has been given under sub- sectlon
‘(1) the lessee or any other person employed by him to
collect toll-and fees shall, subject to the conditions of the
lease, have the power referred to in sub- sectlon (1) of
section 103. . ’

'163. (1) In the case of the non-payment on demand
of any toll or fee referred. to in section 102, the person
-appointed to collect such toll or fee may seize and detain
any vehicle or animal or such portion of the load of any
animal or vehicle on which the toll or fee ig chargeable or

'such portion of the goods exposed or about to be-ex~

posed for sale by the person from whom it is due, as in
his opinion Wﬂl sufﬁce to defray the amount of toll or fee
due.

(2) All p1ope1ty serzed under sub -section (1) shall
be sent within 24 hours to the Sarpanch or:such officer as
he may authorise in this behalf, and the Sarpanch or
such officer shall forthwith give notice to the person in
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possess1on of - the . property seized, or if such person can-
~ not.be: found, publish by beat:of drum that after the date.
ofithe service: or: publication of such notice, the property
shall be sold by :auction.:.

Provided' that when: any property seized is subJect to
speedy or natural decay, it shall be taken to the Sarpanch
or the officer authorised in this behalf, and the Sarpanch
'or such ‘officer shall cause’it to be sold at once.

L (3). If at any timeé ‘before the sale is complete the
vperson whose property has been so seized tenders the
amount of all expenses 1ncurred and of toll or fee payable
the property selzed shall forthwith be released.

(4) If. no such tender is made ‘the sale of property
may be completed and the proceeds of the sale apphed to
the payment of such toll or fee and of the expenses inci-
dental -to.the seizure, detention, .publication by beat of
drum and sale. -

(5) The surplus, if any, on application made to the
Gram;Panchayat, within six months, may be paid to the
person in whose possession the property was when seized,
and if ‘no such application is made, shall be the property
of the Gram Panchayat. o

. 104, Any tax or sum-leviable under this Act in res- L1ab1hty of
pect of any building or land-shall, subject to prior pay- Land,
ment of.land. revenue, if any, due thereupon, be a first E‘t‘éld‘g)grs
charge upon the bu1ld1ng or land, in respect of which taxes.

- the said tax, or sum is leviable, and upon.the movable pro-
perty, if any, found belonglng to the person liable for
such sum or tax:

Provided that no arrears of any such tax shall be re-
covered:from any occupier:who iis not the owner, if it has
been due for more than one year or for a period -during
which such occupier was not in occupation

105. For all sums paid on account of any tax, toll or Receipts to
fee under this Act, a recéipt: stating the amount and the ‘%g- giﬁen
tax, toll or fee on account of which it has been paid shall pa;rgents.

be tendered by the person rece1v1ng the same . o

+ 11106 No ob]ectlon shall be taken to any valuation, Bar of other-
assessment or levy nor shall the liability of any person to proceedings.
be assessed ortaxed;:be called into’'question in any other
manner-;-or by any authorlty other than that provided in -
this Act, :
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. 107.. No distraint shall .be- made for the recovery of
any sums'due to a Gram Panchayat under this Act after
the expiry of six. years from the date on which such sums:

became due. The Gram Panchayat, may within three years

- after the expiry of.the said, period of six years, institute a

suit for. the recovery of. .the same.

. 108. Not withstanding any other mode of recovery .
provided by this Act, arrears of any . tax or any other
money due to the Gram’ Panchayat under this Act, any
amount’ due to the Gram Panchayat under a contract,
aggrement, 1ease auctlon securities or indemnity bond
or-otherwise and finé 1mposed under this Act or the rules
made thereunder, together with any sum on account of
process fees which may be fixed by rules made under this
Act; and with irterest at a rate not éxceeding six and a -
quarter per.cent per annum, shall also be recoverablé on
the application of the Gram Panchayat. as if it were

- arrears of-the:land.revenue: -

N

Provided that no interest’shall be recovered in:any
case 'in which the competéent Revenue Officer, for reasons
to ‘be recorded!in’ writifig, considers it mexpedlent that
interest should be charged.

109! ‘No refund of any tax, toll or fee shall e claim-
ble by aniy person’otherwise than in’ ‘accordance -with
the provisions bf this Act or the rules'made thereunder.

; 110 Stibject' to'such rules as may be prescribed the
Gram’ Panchayat may, with ‘the approval of the District
Board, write off any tax, fee or other amount or sum
whatsoever is due to:it, whether - under a. contract or
otherwise; if in:its op1n10n such- tax,:fee, amount or .sum:-is
irrecoverable:

'CHAPTER VIIIL.
| .. Control,

111, The Collector the President of the . District
Board, the District Panchayat Officer, the Deputy Collec-

- tor; Tahsildar or any other Officer authorised by the Gov-
_ ernment, Collector or District:Board ,in this behalf may—

- (a) enter and; inspect any immovable: property or
. any work in'progress-underithe 'orders of, or any’ 1nst1-
tution controlled by a Gram Panchayat ;
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*(b) call for any extract. from the - proceedmgs of
‘the Gram Panchayat-or any sub-Committee: appointed
by the Gram. Panchayat and call for or inspect any book

or document in the possession:of or under the control

of a, Gram Panchayat. ; and,

(c)-:require the Gram Panchayat or the-Karbhari
to furnish any return, plan, estimate, statement;: jac-

count, report or any other 'information or Statlstlcs.

=Wh1ch he may consider necessary. "

112, (1) When the District Boardis-informed : on
complaint made or otherwise that -any Gram Panchayat
“in its jurisdiction has made : default in performing - any
duty under this:Act; and. is satisfied; after: enquiry, - that
‘the Gram Panchayat has been guilty of the alleged ‘default
or any other default revealed in the course of the'eniguiry,
“it' may, by an order in writing, fix a perlod for the per-
formance of that duty.
(2)"If :that duty isinot performed ‘within the perlod
.s0 fixed the District Board may -appoint some., person . to
perfo'rm it, and may direct that the expense’of perform-
-ing it-and a reasonable remuneration to the person ap-
pointed to perform it, shall be forthwith paid by the Gram
Panehayat. .

(3) If the expense and the remuneration: -are'not
_so paid, the District Board may make.an order directing
“the’ person havmg the custody of the balance of the Gram
Panchayai; fund to pay the expense and remuneration, or
‘as much thereof as is possible from that balance: Such
person shall, so far as the funds to the credit of the' Gram
Panchayat admit, be bound to comply W1th such order.”

118, (1) If in the opinion of the Collector or the
Dlstnct Board ‘the execution of any order or resolution of
a Gram Panchayat under their jurisdiction, or the doing
of any act which is about to be done, or is belng done, by
or on behalf of the Gram Panchayat is causing or likely
to cause injury or annoyance to the public or to any class
or body of persons or to lead to a ‘breach of peace, the
Collector or the District Board, as the case may be, may
by order in writing suspend the execution or prohibit the

4 domg thereof.

_ (2) Wheén the District Board makes an order under
‘ sub-sectlon (1) it shall forthwith forward to the. Collector
a copy of the order with a statement of reasons for mak-
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+ing.it;and it shall:be, in the discretien of the Collector to
‘rescind the order:or-to direct that.it shall continue to be
/in .force with.or without modification permanently or for
.such period as-he thinks fit.

(3) When the Collector makes an order' under. sub-
:section,(1). he shall forthwith send to. the District Board a
-copy.:of. such:order.:

Extraordinary 114. (1) In cases. of emergency the Collector -may
powers of direct or provide for the execution of any work or the do-
. g:;é:c"o‘)fr-m ing of: any actiwhich:the Gram Panchayat is empowered
emrgency, to execute or .do, and:the immediate execution or doing
’ of which; s, in the opinion of the. Collector, necessary for
the safety of the pubilc;and may direct that the expenses
;of. executmg the work -or: doing the act with a reasonable
remuneratlon to -the person- or persons.appointed to exe-
cute or, do: it shall be forthw1th paid by the Gram Pan-

chayat

(2):If the expense: and: remuneration aré not so paid,
“the Collector may direct the person having the custody of
-the balarce of the Gram Panchayat fund:to pay.the:ex-
“pense-and “rémuneration; ‘or as much thereof as possible
‘from ‘the “balances of such fund. - Such' person' shall; so -
far as the funds to the credit of the Gram Panchayat:ad-
+mit,. be bound; to comply with such,order.

Dissolution 115. (1) If in the opinion of the Governmen a Gram

and recons- Panchayat pers1stently makes default in performing the

g?;il;;;m of . duties lmposed on it under this Act or any other’ law for

Panchayat, - the time bemg 1nforce or exceeds or abuses its power, or.

: sxtuatlon ex1sts in wh1ch the admmlstratmn of the, Gram
Panchayat cannot be' - carried on in accordance with the
provisions, of this Act, or the financial stability or credit
,of the Gram. Panchayat is threatened it ‘may, by notifica-
tion pubhshed in the official. Gazette, direct .that the
'Gram Panchayat may, be dissolved and reconstituted. The
not1ﬁcat10n shall spe01fy the time ‘within which the Gram
Panchayat shall be reconstltuted

Prov1ded that for the purpose of completmg the elec-
.tions to a. _Gram Panchayat which hasibeen dlssolved the
. Qoverniment-may from time to time extend.  the,. time
fixed under this sub-section for its reconstltutlon

(2) Before publishing a notification under sub-sec-
t10n (1) the Government shall communicate to the Gram
Panchayat concerned the grounds on which they propose
to do so, “fix a reasonable period for the Gram Panchayat
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" to show cause against the proposal and consider the ex-
planations and objections, if any, of such Gram Panchayat.
.+ (3) Upon publication of such notification all Panchas

: iiicluding Sarpanch and Upa-Sarpanch, shall forthwith

be: deemed to have vacated their office as such. :
(4) When a Gram Panchayat is dissolved, the . Dis-
trict: Board, -until the date.of reconstitution.thereof and a

-reconstituted Gram Panchayat thereafter, shaill be .en-

-titled to all the assets and be subject to all the liabilities of
the Gram Panchayat-as on the date of dissolution and on
the date.of reconstitution. R

i (D). Durmg any interval between the d1ssolut10n and

the reconstitution of a Gram Panchayat under sub-.

section (1), all or any of the powers of the Gram Pancha-
yat may be exercised and discharged, as far as may be,
‘by the District Board or by such person as may be ap-
_pointed by it; and such person shall, if the D1strlct Board
.so directs, receive his remuneration.

7-1116." (1) When a revenue village or hamlet  is in-
.cluded within or excluded from a village or the limits of
a village'are otherwise altered under section 3 or 4, the
Government ‘- may, by notification, dissolve the Gram
.Panchayat of that v111age and dlrect that a Gram Pan-

chayat—

' oo (i) be reconstltuted for the v1llage of Whlch the

Panchayat has been dissolved; or ‘

i~ (i) be established for a v1lldge which has been
newly declared:

The:iPanchas of the Gram- Panchayat which’ haa
'been dissolved shall vacate their ofﬁce from -the date
'specified in:the' notification. .

(2) On. d1ssolut1on and reconst1tut10n or estabhsh-
ment of a Gram Panchayat under sub-section (1) the fol-
lowing consequences shall ensue—

(a) the Gram Panchayat constituted in respect of

' ’_ ‘'such village shall cease to exist or to function and all

the Panchas of the Gram Panchayat shall vacate office;

(b) until Gram Panchayats are constituted for the

. new_vﬂlages the concerned District Board shall exer-

" cise the powers and perform the functions of the Gram
. Panchayat for each of the new villages;

" " Y(c) the unexpended balance of the Panchayat fund

““and all the porperty (including arrears of taxes and
fees) belonging to such Gram Panchayats shall vest in
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. the new: G—ram Panchayats in‘such’ proportlon ‘and ‘in
“.such manner ‘as.the' Collector may- direct ;

» ~(d) the’officers: ‘and’ sérvants of such'-Gram Pan-
‘chayat shall be:allocated by the Collector between the
new Gram -Panchayats in''such’ manner as:' he may
direct;
-1 (e) subjectito clauses (a) to (d) the provisions' of
section 119 shall' mutatis mutandis ‘apply ' to the Dis-
trict Board:or the new: Gram Panchayats’ 'and: - their
- Panchas. .

117. (1) When a Gram Panchayat' ~ has been dis-

-'solved and teconstituted or ‘established under section 116,
'so much of the Panchayat Fund and other: property vest-

ing in the Gram Panchayat‘which has been dissolved shall
-vest in, and such portion of the debts and obligations shall’

‘be transferred to, the reconstituted ‘or established = Gram

‘Panchayat as the Collector -may, " by order in writing,
direct. A
i .(2).,The rights and liabilities of the Gram Panchayat,
which has:been dissolved, in respect of contracts, aggree-
ments and other matters or things arising in' or relating
to any part of the'area subject to the authority of the re-
-constituted or-established Gram Panchayat, shall vest
in such Gram Panchayat.
(3 "Any notice, ‘tax, order, llcense pérm1SS1on or
rule made, issued or 1mposed in respect of any part of the
.area subJect to the-authority of the reconstituted or estab-
lished Gram Panchayat shall be deemed to have been
made, ,issped or imposed by or in respect.of such  Gram

:Panchayat, ;unlessi::and: until.it.is superseded by any
. notice, tax, order, license, permission: or.rule:made, issued

or;imposed by, or;in:respect of such. Gram Panchayat. °

;i 118, 'Where by a notification under subsection (2)
of section 3 any revenue Village is excluded from a village
and. . such., revenue, village;:is. not included in or
decldred to., be.a. v111age S0, much of; the Panchayat fund
and other property Vestlng in the Gram. Panchayat of the
village . of which such revenue ,village . formed‘ part, as
the Collector may by order 1n ertmg direct,, shall vest

“in_the DlStrlCt Board to be. ut111sed for the beneﬁt of the
‘area as the Dlstrlct Board may thlnk fit.

119. (1) When two or more v1llages cease to be vil-

jléges and declared to be one village (hereinafter in this

sectlon referred to as the grouped v1llage) by . virtue of a
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naotification under. section 3, Wlth effect from the date on
which such notification is issued :(hereinafter in this sec-
tion referred tosas the said date) the folowing consequen-
ces, shall ensue, namely :—, :

i(a)~the; Gram.Panchayats. of such villages shall
cease to exist and all the: Panchas of such Gram Pan-
chayats shall vacate; office ;

i(b). all powers :and: dutles of such Gram - Pancha-
yats, shall : be, exercised and performed by the District
Board ;

-(c){the unexpended balance of the Panchayat funds
and-all the property including. arrears of - rates, taxes
and fees. belonging to such. Gram Panchayats -and all
r1ght§ and powers which, prior to the said date, vested
in, such Gram Panchayats shall subJect to all charges
and 11ab111t1es affecting the same, vest as the Panchayat,
fund.: —-,

(1) in the District ‘Board, until the Gram Pan-
chayat | for the grouped v1llage is constituted (herein-
after referred to as the .grouped Gram Panchayat)’
and holds its first meeting under sub-section (2) of
,sectlon 26 and

,(11) thereafter in the grouped Gram Panchayat;
(d).the unexpended balance of the Panchayat funds

and;all the property including arrears of rates, taxes
‘and: fees shall, until the grouped Gram Panchayat is
constituted and holds its first meeeting, be utilised for
the henefit of the inhabitants of such village in such
manner as the DlStI‘lCt Board may think fit;

(e). any appomtment notlﬁcatmn notice, tax, order,
scheme; license, permission, rule or form made, issued,
1mposed or granted in respect of such villages and in
force on 'the ‘said  date 'shall continue in forece
and ‘pe " deemed 'to have been made, issued, im-
posed or granted in respect of the grouped village until
it is superseded or; modlﬁed by any appointment, notifi-
catlon ‘notice, tax, order scheme, 11cense permission,
rule or form made, issued, 1mposed or granted ,under
this' Act

(f) all budget estimates, assessments, assessment
hsts valuations or measurements made or authenti-
cated’ by such ‘Gram ' Panchayats immediately - before
‘the“said-‘date shall. be deemed to have been made or
[aqthem;qated n respect.of the grouped, village,cunder .
Ltkus 1ACk;
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(g) all débts and obhgatlons fheurred and all eon¥
tracts made by for ‘on 'behdlf of such Gram Panchayatb\
immediately beforé the said date and siibsisting- 'on the
said date shall be deemed to havé been -itcurred ‘and
made by the grouped Gram Panchayat in exercise of
thé powers ¢onferred on it by this Act;

. () all officiers and servarits'in the- employ ‘of such
Gram Paiichayats, immediately ‘before the said date
shall be officers and servants of the grouped Gram’Pan—
chayat and shall, until other provision is made in“de-
cordance with this Act, reeewe sdlaries and allowances
and be-siibject ‘6 the’ conditions “of ‘serviice t0/which
they weére entifted or subject ‘on’ stich’ date

Provided . that it _shall be competent to ‘the. District
Board or the grouped Gram Panchayat ‘subjeet however,
to the previous sanction of the Collector or the~ cornpe-
tent, officer, to discontinue the services of any officer’ or
servant Who, in thelr oplnion is hot necessary or suit-
able to the, requirements of the Gram: Péndhayat service
in regpect of ‘the grouped village, after’ giving such’ offi-
cer or’'servant such notice as is requ1red to: be giveh by
the terms.of his, employment and every ofﬁcer’oi* servant
thse services' are’' discontinted, shhll beTentitléd to such
leaté! penswn‘ SPovident ‘fund:dnd- gratiiity asihel would
have' been lentitled toitake orireceive  on being invalidat-
ed ‘oitiof service): hs if the: Vﬂlagé)Panchayats; ih:sthe
émplby=ofiwhith:he was; had not- ceased to .existi}:

ti) all;procegdings  pending at the sald d4te be-
fore such Gram Panchayts'shall bt deered to’ € trans-
térted"{o dhd continiied: by thé“Dlstlrct ‘Board’or the
groupéﬂ Gram Parchayat! as-thé' tase may be:

(j) al prosecuuons 1nsf1tuted by or.on behalf, of
such, Gram P nchayats and aIl sults Qr other legai pro-
ceedmgs 1nsi): tuted by or agamst su”h' Gram Paricha-
yats or, any, o cer’ of such Gram Panchayts perﬁdmg at -
the. sald date” shall be contmued by or ‘against the

Grouped. Gram’ Panchayat

(2) If any difficulty arises in giving ‘effect to..the
pravisions, of section 116 and. this section, the Govern-
Inent: may. by order, gs, the occasmn may,, requ}r;e do .any-
thmg which .appears 10 it to.be necssary tp rempve 'the
d1fﬁcu1ty

120. (1Y If'4 didplte drisss Bét%’eeh‘ two OF filore
Gram Panchayats the matter shall be referred:ty 4he Dis-
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trict Board and the decision of the District Board shall

be final. ™~
(2) If a dispute arises between two or more Gram

Panchayats in different districts the matter shall be re--

~ ferred to the Government or to any other authority em-

powered by the Government in this behalf for decision.
The decision of the Government or of the authority so
empowered shall be final.- "

121. (1) In all matters connected with this Act, the
Government shall have and exercise the same authority
and control over the District Boards as it has and exer-
cises over them under the Hyderabd District Boards Act,
1955 (I of 1956).

(2) In all matters contiected with this Act or the
rules made thereunder, unless it is otherwise provided
therein the Government shall have and -exercise over
Collectors and Deputy Collectors, and the Collectors and
Deputy Collectors, shall have and exercise over the offi-
cers subordinate to them, the same authority as they
respectively have and exercise over them in the general
and revenue adminstration.

(3) In all matters connected with this Act if a Gram
Panchayat makes default in carrying out any order made
by the Government or by any authority other than the
Gram Panchayat in the exercise of any of the powers
conferred by this Act or rules made thereunder, the Gov-
ernment or such authority shall have the power neces-
sary for the enforcement of such order at the cost of the
Gram Panchayat.

122. (1) The Government may appoint one District
Panchayt Officer for one or more districts to discharge
such functions as may be prescribed,.

(2) The Government may appoint one Panchayat
Inspector for one or more Talukas to discharge such
functiohs as may be prescribed.

(3) The Government shall have power to regulate
the relations of such officers to Revenue Officers in the
area for which they are appointed.

, (4) The expenses in respect of salary and allowances
of such officers and their establishments shall be a charge
on the Consolidated fund of the State, ‘

Government’s -
powers of
general con-
trol over
Revenue Offi-
cers and to
enforce orders
in case of
default at the
cost of the
Gram
Pnachayat.

Appoint-
ment of
officers,
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- 123. 1) TheGovernment may,» by notlﬁcatlon', de-

ligate any of its powers under this Act, except the powers

to make rules, to any offiecr or District Board which it
may deem fit, to be exermsed for the whole State or a

. nart thereof.

-(2) The District Board may, Wlth the approval of
Government delegate all or any of its powers under this
Act to its Pres1dent or Executwe Officer or to any other

. Officer:

-

(3) The Government may, by not1ﬁcat10n authorlse

: any person to exercise in respect of Gram Panchayats

any of the powers conferred on a District Board under
the provisions of this Act when such District Board shall
have been dissolved or ‘superseded.

124. (1) An-appeal shall lie from the followmg or-

‘ders passed by the Gram Panchayat to the Munsiff-Ma-

gistrate within whose Jurlsdlctmn the Gram Panchayat
is situated 1. ‘ : .

, (a) any final’ orde1 of assessment of any tawt undex
thls Act; : . '

" (b) an order requiring 1uinous structure to ;be re~ .
moved or repaired under section 54. '

(2)-An appeal- shall lie’ from the followmg orders
passed by a: Gram Panchayat to the Tahsildar :— ‘

' \Afa) an order granting or refusing permission tc

" erect or re-erect a. building under section: 52;

. (b) an order grantmg or refusmg to grant license
under section 55 or revokmg a hcense unde1 sectlon

LBB

“(c) an order requmng the dlscontmuance of trades
and activities under section 56.

(3) "An order of the Munsifi-Magistrate under sub-

seetxon {1) and the Tahsﬂdar under sub section (2) shall

be final.
. (4) An appeal under sub-section (1) and’ (2) shall

‘not be admitted unless it is preferred within. thlrty days
‘ from the date of the order appealed from:

‘Provided that any appeal preferred under sub sectlons

4 (1) and (2) or under any other provisions of this Act may

be satisfied after the period specified, if the appellant sa-
tisfies the appellate authority that he had sufficient cause
for not preferrmg the appeal within the said peuod
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(5) An appeal shall be preferred in the form af a
memorandum signed by the applicant and shall be ac-
companied by a copy of the order appealed from.

(6) An appeal shall not operate as a stay. of proceed-

- ings under an order appealed from except so far as the

appellate authority may order, nor -shall execution of an
order by stayed by reason only of an appeal having been
preferred from the order but the appellate authority may

for a sufficient cause order the stay of execution of such

_order.

125. The ‘Government may, at any tlme “for the pur-
pose of satisfying itself as to the correctness, legahty

Revision.

or propriety of any proceedings of or order passed by tha-

Gram Panchayat, Collector or any officer subordinate to
the Government or the Gram Panchayat, acting in ex-
ercise of any power or authority conferred by or tnder
this Act, call for and examine the records of any.case

pending hefore or ‘disposed of by such officer and may’

pass such order with reference vthereto as it thinks fit:
Provided that no order shall be reversed unless

notice has been given to the parties. interested to appear

and be heard in support of such order.

126. (1) All'the rules for which provision is madf‘
in this Act shall be made by the Government. Such
rules may be general for all Gram Panchayats or.may be
special for, the whole or any part of the area subject to
the jurisdiction of one or more Gram Panchayats as the
\Government may direct.: All such rules shall be laid be-

fore the Legistlative Assembly

(2) In making any such rules the Government may
~ direct that a breach thereof shall be punishable with fine
which may extend to fifty rupees and where the breach
is a continuing one with further fine which may extend
to a fine of five rupees for every day after the.first'during
which the breach is proved to have been persisted in.

(3) In addition to any power specially conferred by
this Act, the Government may make rules generally for
the puspose of carrying into eﬁect all'or any plovmons
of this Act.

-(4) In particular and without plejudlce to the ge-
,nerahty of the forggoing power the Government may
make. rules with regard to— - ..i - -

‘(i) declaration of a vﬂlage for the purposes of thm
Act under section 3; exclusion and inclusion of a ham-

Power to
make Rules.
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let under section 4; pubhcatlon of notlﬁcatlons under
sections 7 and 9 :

(ii) the delimitation of constituenmes, under
section 10; the time, mode and conduct "of election of

Panchas, under sections 13, 14, and 15, publication of
names of Panchas under section 23;

(iii) prohibition of simultaneous membership in

more than one constituency and in more than one Gram

Panchayat under sections 20 and 21 ;

(iv) election petitions how to be presented, the -

procedure to be followed in dealing with such petitions
and the decision thereon under section 24 ; :

~ (v) the moving of noiconfidence motion against
Sarpanch or Upa-Sarpanch under section 28; :

. 36
(vn) the constitution, proceedure and functlons of
sub- committees, under section 37;

(viii) the appomtment of officers and servants and -

their conditions of service under sections 42.and 43;
(ix) the transfer of functions to a Gram Panchayat
in respect of irigation works, under section 47;
(x) the assignment of certain powers of Govern-
ment to Gram Parichayat, under section 49 ; v
' (xi) the manner and conditions which may be

be prescribed to elect or re-erect any building under
section 52 ;

(xii) the conditions for issuing 'licenses under sec-’

tions 55, 56 and 57 and the fees whlch may be charged
therefor ;

(xiii) regulating or prohibiting the use for any
specified purpose, of any tank, well, stream or water-
" course under sections 59 and 60; '

(xiv) .regulating or prohlbltmg the slaughter of 4

animals under section 64 ;

(xv) the independent authority which the Gram
Panchayat may exercise in respect of public. institu-
tions, maintained out of its fund with: .reference 1o
section 65 ;

- {xvi) the preparation of village plan and 1ts not1-
fication under section 66 ;

(xvii) provisions for empowering a Gram: Pan-
. chayat for maintenance of law and order and preven-
~ tion of crimes under section 67 ;

(vi) interpellation by the Panchas under section A
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. (xviii) the formation of Gram Panchayat Fund
and its administration and expenditure from that fund
under sections 70 and 73;

(xix) the conditions and procedure for borrowmg
under section, 74 ;

(xx) the preparation and form of annual esti-
mate of income and expenditure, the date’ of submis-
sion and the items of budget, the scrutiny and its sanc-
tion under sections 75 and 76 ;

(xxi) the accounts to be kept and the statements
and reports to be submitted and other particulars
under sections 77, 78 and 79; '

(xxii) the imposition and assessment and collec-
tion of taxes and fees specified under section 80 and
fixing the maximum amounts or rates thereof and
for preventing execution of assessment and payment,

. for fixing the rates for performance of labour under
section 87 and the fee payable for notices of demand
- and warrant under .section 100;

(xxiii) the form in which the blll may be presen-
" “ted under section 94;

(xxiv) the conditions under which the collection
"~ of tax, toll or fee may be farmed out;

(xxv) the manner in which the refunds may be
made and the irrecoverable amounts of taxes may be
written off under sections 109 and 110;

{xxvi) prescribing the functions and duties of offi-
_cers appointed under section 122 ; :
(xxvii) the manner and the fees for inspection of re-

cords and obtaining the coples thereof under section
147 '

(xxviii) all matters relating to elections to a
Nyaya Panchayat including the deposits to be made
by the candidates standing for election and the con-
ditions under which such deposits may be forfeited;

" the disputes relating to- electoral rolls or elections,
under section 167 ; '

{(xxix) the manner in which the election of Pra-
dhan and Upa-Pradhan is to be held under section 168;

(xxx) the manner in which the oath of Office is

.. to be taken by every Nyaya Panch under section 170; .
: (xxxi) the manner in which a Nyaya Panchayat
. shall determine and dispose of suits under section 191 ;
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- (xxxii) the form- of summons and the manner of
its service under sections 200 and 209; - ‘
(xxxiii) the manner in which the decree -or order
of a Nyaya Panchayat 1s to be executed under section
216

Provided that no such rules under this sectlon shaﬂ
~ be made’ by the Government without’ prev10us publica-
‘tion in the official Gazette.

CHAPTER IX.
| Mlscellaneous

127, (1) If after giving the Sarpanch Upa Sarpanch
or-the Karbhari, sufficient opportunity for showing cause
to the contrary,-the Collector is satisfied -that the loss,
waste or misapplication of any money or other property
owner by or vested in the Gram'. Panchayat is. a:direct
consequence of misconduct or gross - neglect on ‘the part
of such-Sarpanch, Upa-Sarpanch or Karbhari the Collec-
tor may, by order in writing, direct the Sarpanch, Upa-
Sarpanch or Xarbhari to pay to the Gram Panchayat, be-
fore a date fixed, the amount requir ed to reimburse it for
such loss, waste or misapplication,. unless the Sarpanch,
Upa-Sarpanch or Karbhau Droves that he had acted in
good faith. ‘

(2) If the amount is not so pald ‘the Collector shall
cause-it to be recovered-as arrears of land revenue “and
credited to the Gram Panchayat Fund. -

“(3) An appeal shall lie within 30 days from any dem~
sion of the Colfector under this section to the Government

'Whose dec1s1on shall be ﬁnal

Bar of suit |
in respect of
" act done in
good. faith.

~ Prohibition
of suits.

Bar of suit
in absence of
notice,

1"8 No su1t or other legal proceedings shall. lie
against the Sarpanch, Upa-Sarpanch, or a Panch or any
Officer, servant of Gram Panchayat or any person acting
under 1ts dlI‘eCtIOI’l in respect of anythlng done in good '
fa1th under thls Act. or any rule made thereunder

£ 129, No Civil Coutt shall ‘ditertain a’stit arlsmg out
of or connected with any matter in relationl to which this

‘Act or any rule made thereunder provides' that-‘the deci-

sxon of any authouty shall be ﬁnal

1.;0 I\o sult shall be 1nst1tuted against ‘any - Gram
Panchayat or any Panch, Officer or servant . thereof, or
any person acting under the dlrectlon .of any such Gram
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Panchayat, Panch, Officer or servant for any thing
.done or purporting to be done under this Act, until the
expiration of two months next after a notice in writing,
' stating the cause of action, the name and place of abode of
the intending plaintiff and the relief which he claims.
Such notice shall be in the case of a Gram Panchayat de-
livered or left at its office and in the case of any such

‘Panch, Officer or servant or person as aforesaid, delivered -

to him or left at his office or usual place of abode; and
the plaint shall contain a statement that such notice has
been so delivered or left.

Offences and Punishments,

- 131. Whoever obstructs a Gram Panchayat or a
Panch or any person employed by the Gram Panchayat
or any person with whom it has contracted in the per-
formance of its duty, under the provisions of this Act or
of any rule made thereunder, or prevents or tries to pre-

Punishment

for obstructing
Gram
Panchayat,

ete.,,

vent any person from doing anything which he is em-

powered or required to do by virtue of this Act, or re-
moves any mark set up for the purpose of indicating any
level or direction incidental to the carrying out of - any
work, authorised by this Act, or removes, destroys, or
defaces or otherwise obliterates any notice put up or ex-
'hibited by a Gram Panchayat or under its authority, shall
"be'liable on conviction to a fine not exceeding fifty rupees.

- 1132, Whoever erects, or re-erects a building -with-
‘out the written permission required by section 52 or in
contravention of any of the conditions imposed by the
said section shall be punishable with fine which may ex-
‘tend to hundred rupees. He shall also be liable to a fur-
‘ther fine which may extend to five rupees for each day
"after conviction during which he is proved to have per-
_sisted in the offence.

. 133. -Whoever destroys, pulls down or defaces any
name or number put up under section 51 by an order of
:the Gram Panchayat or puts up any different name or
-number, shall be punishable with a fine which may ex-
itend .to twenty rupees.

~ 134.. Whoever, without the written permission of the
Gram, Panchayat or in disregard to its orders, throws or
.deposits, or permits his servants or members of his house-
hold under his control to throw or deposit, earth or ma-

Punishment
for erection
or re-erec-
tion of a :
building with
out permis-
sion etc.

t

Destroying
or defacing
name or
numbers.

Despositing
or throwing
earth,
rubbish, etc,
on roads or
into drains.
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terial of any description, refuse, rubbish or offensive mat-

ter of any kind, upon any street or public place, or into

any public sewer or drain or any drain -communicating

therewith, shall be pumshable with ﬁne which may ex- -
tend to. ﬁfty rupees.

135. Whoever, without the wr 1tten permlssmn of the
Gram Panchayat, causes or allows the water of any sink,

“sewer or cesspool or any other offensive matter, to flow,

drain or be put upon any street or public place or into
any sewer or drain not set apart for the purpose, shall be
punishable with a fine which may extend to fity rupees.

136. Except as. otherwise provided, -whoever con-
travenes any provision of, or fails to comply with  any

requisition lawfuly. made under sections 56, 57, 58, 59

and 60, shall be punishable for each of such offences with
fine which may extend to hundred rupees. He shall also
be liable to a further fine which may extend to five
rupees for each day after conviction during whlch he is

~ proved to have persisted in the offence.

Disobedi-
ence of
orders not
punishable
under any
other section,

137. Whoever disobeys any lawful dlrectlons glven
by public notice or any notice lawfully issued under this
Act or falls to comply with the conditions subject to
which any permission was given to him shall, if no

‘penalty for such offence is provided . elsewhere in this

Act or the rules made thereunder be punishable with .
fine which may extend to fifty rupees, and, in case of con-
tinuing breach, with a further fine which may extend to
five rupees for each day after the first, during Whlch

. breach is proved to have been persisted in.

Cognizance
of offences.

138. (1) Unless otherwise expressly provided in

‘this Act, no court shall take cognizance of any offence.

- punishable under this Act or rules made thereunder, ex-

cept on the complaint of, or upon infomation received -

from the Gram Panchayat or any person authorlsed by

the Gram Panchayat in this behalf,

(2) The Gram Panchayat may authorise any person
to make complaints or give information, without refer-
ence to the Gram Panchayat, either generally in regard
to all offences against this Act and rules made thereunder
or particularly in regard to only specified offences. Such
person . may be authorised by virtue of his office, if he is
the Sarpanch, Upa-Sarpanch, Karbhari or the Officer-in-
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Charge of a Police station; in other cases the authorily

shall be by name. The authority shall in all cases be in

writing and may, at any time, be cancelled by the Gram
Panchayat.

(3) No prosecution for an oﬁence under this Act

" or the rules made thereunder shall be instituted except
within six months of the commission of such-oﬂence

139. (1) The Gram Panchayat may compound  for
a sum not exceeding rupees five hundred except electoral ¢
offences, any offence under this Act or any rule made
thereunder which, under the law for the time being in
" force, may legally be compounded.
(2) On payment of the amount by way of compensa-
© tion no further p10ceedmgs shall be taken or continued

against the defaulter in regard to the offence or alleged
offence so compounded.

_140. Al notices given or issued under the provisions
of thlS Act or rules made thereunder shall be in writing.

141, Service of every notlce and bill under this Act
on any person or to any person to whom it is by name
addregsed, shall, in all cases not otherwise specially pro-

Power to
compound
offences,

Notlce shall
be in writing

Services of
notices, etc,,
addressed
to indi-

-vided for, in this Act, be effected by a Gram Panchayat viduals.

or an officer or servant or other person authorised by.the
Gram Panchayat in this behalf or, on such terms.as may
be agreed upon, by any officer or servant of the Govern-
ment in the following manner:— ‘ »

(a) Wherever it is practicable service shall be
made by delivering or tendering the notice or bill per-
sonally to the person to whom it is addressed, unless he
has an agent empowered to accept service, in which case
service on such agent shall be sufficient.

(b) Where such a person cannot be found and has

no agent empowered to accept service on his behalf,
service may be made on any adult made member of his
family who is residing with him.

Explanntlon.—A servant is not a member of the’

family within the meaning of this clause.

(c) where the serving officer delivers or tenders

the notice or bill to such person personally, or to an

. agent or other person on his behalf, he shall require the

signature of the person to whom it is so delivered or
tendered to, an acknowledgement of service.
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(d) Where such person or his agent or such -other
person as aforesaid:refuses to sign the acknowledge-
ment, or where the serving officer, after using all due and
reasonable diligence, cannot find such person and there
is no agent empowered to accept service on his.behalf,
nor any other person on whom service can be- made,
the serving officer shall. affix the notice or bill on the
outer door or some conspicuous part of the house in
which he ordinarily resides or carries on business or
or personally works for gain and shall then return the

“original to the authority ‘who issued the notice or biil

~ with a report endorsed thereon or annexedy_"thereto,
stating that he has so affixed the copy, the circums-
tances under which he did so, and the name and address

. of the person (if any) by whom the house was identi-
ﬁed and in whose presence the copy was affixed.

(e) The serving officer shall, in all cases in which
service has been made under clause (c), endorse or

- annex, on or to the original notice or bill, a return stat-
ing the time when and manner in which it was served,

~ and the name and address of the person (if any) iden-

- tifying the persont served and thnessmg the thver3
-or tender.

(f) Where the authority 1ssumg the notlce or b111

is satlsﬁed that there is reason to believe that the per-

son to whom it is addressed is keeping out of the way

for the purpose of avoiding service, or that for any

other reason the notice or bill: cannot be served in the

ordinary way, such authority shall order it to be served

by affixing a copy thereof in some conspicuous place in

the office, and also upon some conspicuous part of the

- ‘house (if any) in which such person is known to have

last resided or carried on business or personally worked

- for gain, or in such other manner as he thinks fit. Service

substituted by order of such authority shall be as effec-

: tual as if it has been made on such person personally.

Where service is substituted by order of the authority, the

.+ the authority shall fix such time for the appearance of
the person as the case may require.

(g) Where the person to whom the " notice or bill
~ is addressed resides out of the. village and has no agent
'in the village empowered to accept service, the notice
. or bill shall be addressed to him at the place where he

is remdmg and sent to him by post, if there is postal
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: communlcatxon between such place and the place from
which the notice or bill is sent.

142, When any notice under this Act, is required or
permited by or under this Act to be served upon an owner
or occupier of any building or land, the service thereof,

-in cases not otherwise spec1ally prov1ded for in this Act,
shall be effected——

(a) by giving or tendering the notice to the owner
or occupier, or, it there be more owners or occupiers
than one, to any one of them ; :

(b) if no such owner or occupier be found then by
‘giving or tendering the notice to some adult made mem-
ber of the family of any such- owner or occupier as
aforesaid ; -

(¢) If none of the means aforesaid be available then
by causing the notice to be affixed on some conspicuous
part of the building or land to which the same relates.

143. Every notice which this Act requiries or em-
powers a Gram Panchayat to give or to serve, either as
a public notice, or generally, or by provisions which do
not expressly require notice to be given to individuals
therein specified, shall be deemed to have been sufficiently
given or served if it has been published by proclaimation
made by beat of drum in the locality and a copy thereof

has been posted to a notice board at the office of the Gram*
Panchayat or in such other public buildings or places as.

the Gram Panchayat may decide, or has been published
in any newspaper having a circulation in the village.

144. (1) No notice or bill shall be mvahd merely on
account of any defect in the form,

,(2) When any notice requires, any act to be done
for which no time is fixed by this Act, the notice shall fix
‘a reasonable time for doing the same.

- (3) In the event of non-compliance with the terms
of the notice the Gram Panchayat may take such action
or.steps as may be necessary for the doing of the act there-
by required to be done, and all the expenses thereby in-
curred by the Gram Panchayat shall be paid by the
person or persons upon whom a notice was served, and
shall be recoverable in the same manner as arrears of tax.

Service of
Notices on
owners or
occupiers of
buildings

and lands. .

Publication

of public and
general
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Defective
form of
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145. The Sarpanch, Upa—Sarpanch Panch, Karbhari,

this Act
and every contractor or agent for the collection of any tax
and every servant or other person. employed by any
contractor or agent shall be deemed to be a public servant
within the meaning of section 21 of the Indian Penal Code,
1860 (XLV of 1860).

146. Every Pohce Officer in whose ]umsdxctlon the
village is situated, shall be bound to assist the Gram Pan-
chayat in exercise of their lawful authority.

147.. Subject to rules made under this Act and to the
payment of such fees as may be prescribed the records
and reports of the Gram Panchayat and its Sub-Commit-
tees shall be open to inspection to such persons of the
village as may desire to inspect and certified copies there-

" of shall be given to such persons as.may apply for them :

Bidding
prohibited,

Effect of
area ceasing
to be a vil-
lage.

Definition,

Provided that no inspection of confidential records

~and reports, if any, shall be allowed.

148. No Panch, employee of a Gram. Panchayat or
any Officer having any duty to perform in conncetion with
the sale of movable or immovable property under this Act
shall directly or indirectly bid for or acquire 1nterest in

_any property sold at such sale. ’

149. On any area ceasing to be a revenue village
by the Government issuing a notification to that effect—

. (a) The Gram Panchayat established therefor shall
shall be dissolved and all members of the Gram Pan-
“chayat shall vacate office as from the date of the noti-
fication .

(b) The unexpended balance of the Gram Pancha-
yat fund and the property vesting in the Gram Pancha-
yat shall vest in the District Board, to be utilised

_for the benefit of the inhabitants of the area as the Dis-
tri 1c Board may think fit,

CHAPTER X.
Conciliation,

150. In this chapter unless the context requires
otherwise— Sy 1
(a) ‘Dispute’ means a civil dispute including re- -
.venue proceedings ; -
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(b) ‘Board’ means the Conciliation Board consti-
tuted for a village. f

151, Where a Nyaya Panchayat is established there
shall be a Conciliation Board for every village consisting
of the Sarpanch or in his absence the Upa-Sarpanch, and
two Panchas of the Gram Panchayat—each party to the
dispute to select one Panch :

Provided that the Sarpanch or Upa-Sarpanch  shall
not take part in the conciliation proceedings if such Sar-
panch or: Upa-Sarpanch is—

(a) a party to or in any way connected with the
dispute ;
» (b) the father, mother, gland father, grand mother,
sister; husband, wife, brother or first cousin of either
of the party to the dispute :

‘Provided further that where— .

(i) the Sarpanch is a party to or connected with
- - the dispute or related to any of the parties as afore-

Concilliation
Board and
its constitu-
tion.

said the UpaSarpanch shall perform the duty of the '

Sarpanch ;- \

(ii) both the Sarpanch and the Upa- Salpanch are

parties to the dispute or related to either of the
parties as aforesaid, one of the Panchas, to be elected
for the purpose by the Panchas shall, perform
the duties of the Sarpanch

152. The Board may hold its proceedmgs in any |

place w1thm the vxllage

153. In case of a dispute the Board of the vxllage
within whose limits the defendants reside or carry on
busines or work for gain or the property in dispute is
situate, shall have jurisdiction to undertake conciliation.

154. (1) No Nyaya Panchayat shall take cognizance
of any dispute unless a certificate of failure of concilia-

tion proceedings in respect thereof has been produced
before it by the plaintiff.

(2) If any plaint or application is ﬁled before the
Nyaya Panchayat without the matter having been re-
ferred to the Board, the Naya Panchayat shall return the
plaint or apphcatlon as the case may be, to the party for
presenting it to the Board concerned.

Place of -
proceedings,

Jurisdiction.

Bar to suit,
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ﬁ)ﬁplig‘;g?l?a_ 155. " (1) Either of the parties to the dispute shaH

tion. ‘refer the dispute to the Board concerned for conciliation
before filling a suit in respect thereof provided the dis-
pute is cognizable by the Nyaya Panchayat.

(2) The application for the conciliation may be
made in writing or orally and must state the names and
description of the parties and a statement of the dxspute,
and shall, if made in writing, be signed by the person
makmg it.

(3) On receiving the apphcatlon the Board shall fix
a date, time and place for hearing the dispute and shall
inform the other party to the dispute of the same, allow-
ing the reasonable time for appearance:

Provided that in case such party is a minor either his
parents or lawful guardian shall also be informed by the
Board of the first date and place of hearing, '

(4) Each®party to the dispute shall appear before the
. Board at the time and date appointed.

(5). If a party due to any valid reason is unable to
appear on the appointed date, time and place fixed as
aforesaid he shall inform the Board of his inability to
attend and the reason therefor. The Board may adjourn
or terminate the proceedings as they deem fit. ‘

(6) The person or persons who fail to comply with the
provisions of sub-section (5) shall be liable to fine upto
ten rupees and for the next default to a fine extending to

* twenty rupees, and the fine shall ‘form a part of the
Gram Panchayat Fund.

(7) The proceedings shall not be open to the public
but the husband of a palty or parents or lawful guardian
of a party who is a minor can be present at the hearmg

Proceedings

to be oral 156, (1) The concﬂlatlon moceedmgs shall be oral
and conti- and as far as possible continuous and shall be concluded

nuous. ~ within one month of the date of reference. -

(2) If the proceedings are not terminated within one
.month it shall be deemed to be a failure of conciliation
proceedings. -

f;;‘ffeggg‘;?‘ °f - 157. The Board shall hear the witnesses who are

produced before it by the parties or appear voluntarily,
but it shall not have any power to summan them to ap-
pear and give evidence before it and then evidence shall
not be taken down: in ‘writing. SRR RN
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138. The Board shall have no power to adm;mste %ﬁ?ﬁi’;ﬁes"f
oath either to the parties or to their witnesses. ’

159. (1) If a compromise between the parties is effect- f‘f;g&';aggn.
ed it shall be reduced into writing and brought on record.

(2) The record shall contain—

(a) the time and place of the proceedmgs

(b) the names of the parties appearing, their law-
ful representatives and guardians, if any;

. (c) a brief statement of the claim of each party ;

(d) the dispute and its subJect matter ;

(e} the settlement: ’

Provided that where no compromise has been arrived

at, only itmes at (a), (b) and (c) are to be mentioned as
well as the fact of the failure to arrive at a compromise.
' (3) The record of the proceedings shall be read out
to the parties or given to them for reading and the fact
‘that the same has been read over' and admitted by the
parties to be correct shall be noted. -

(4) The parties and members of the Board shall sign
the record or affix their thumb impressions thereon.

4

N

160. (1) The Sarpanch or in his absence the Upa- ﬁga‘gggfé‘ée
Sarpanch shall be responsible for the maintenance and and their -
custody of the register of the conciliation proceedings. 53£$ody.

€2) The parties or their representatives_ghall be en-
titled to a copy of the findings of the Board on payment
‘of one rupee for each copy which shall be attested by the
. Sarpanch and bear the date of application and the supply .

of copy and the name of the person apply for the same.

E : ; t; £
161. (1) The settlement shall take effect as if it Se’iffe‘fnlgx?t.o
‘were a decree or order of the Nyaya Panchayat. :

, (2) Nyaya Panchayat or the Court, as the case may
be, shall inform the Board of the execution of the settle-

ment and the Board shall make an entry to that effect
in its register.

(3) Notw 1thc;mnding anything'contained in the law
of registration for the time being in force the settlement
made under section 159 shall not be liable to registration.

162. The time spent in proceedings before the Board 151?;1?&%025. ‘
shall be excluded when counting the period of limitation
for every suit or application.

v
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163. (1) No member of the Board shall disclose to
any person, Court or authority anything which has come
to his knowledge in the course of conciliation proceed- -
ings nor shall he be compelled by any court or authority
to answer any question- relating to such proceedings.

(2) A person contravening the provisions of sub-
section (1) shall be liable to simple imprisonment which
may extend to six months or fine not exceeding on thou-
sand rupvees or both. '

(3) Any person aggrieved may file a complamt in
respect of the contraventions of the provisions of sub-sec-

tion (1) before a magistrate of the ﬁ1st class havmg Jurls-
dlctlon ,

CHAPTER XI.‘
Constitution, Establishment and Power of
: 'I;Iyyaya'v Panchayats.

164. (1) The Government may establish Nyaya
Panchayat for- the administration of Criminal and Civil
justice in such village or group of villages consisting of
not more than ten, as it may, by notification published in
‘the Official Gazette declare :

Provided that the villages comprising a gloup shall,
as far as possible, be contiguous.

- (2) Such a Nyaya Panchayat shall be known by

' such name as may be specified in the notification 1ssued

under sub -section (1).

© 165. Every village shall elect five bpersons'—
- (a) to act as Nyaya Panchas for a Nyaya Pancha-
yat.established  for a village ; ' '

" (b) to form a panel of Nyaya Panchas for a Nyaya
Panchayat estabhshed for a group of v1llages

166. Any person shall, sub;ect to the provisions of
of sections 16 and 17, be quahﬁed to be elected as a

Nyaya Panch :

Provided that such person ig—

(i) a permanent resident. of the village,

(ii) not a Panch of the Gram Panchayat of the_
village, and .

, (iii) able to read and write.
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167. 1) The election to a Nyaya Panchayat shall be
“conducted in the manner prescribed. ,

(2) The list of voters maintained under section 11
shall be deemed to be the list of woters for the purposes
of sub-section (1).

168. All the Nyaya Panchas elected under section
165 shall, at a meeting convened for the purpose in the
manner prescribed, elect from amongst themselves, two
persons who are able to record proceedings, to act as Pra-
dhan and Upa-Pradhan of the Nyaya Panchayat.

169. (1) The term of office of every Nyaya Panch
shall be three years from the date of election or if the
Government so declares by notification published in the
Official Gazette, for such longer term not exceeding four
years as may be specified.

(2) Every Pradhan or Upa-Pradhan shall cease to

"hold office on the expiry of his term of office as Nyaya
Panch :
‘ Provided: that on the exp1ry of the term of office as
Nyaya Panch the Pradhan and Upa-Pradhan shall con-
tinue to carry on the current administrative duties of
their offices until such time as a new Pradhan or Upa-
Pradhan is elected and takes over charge. ‘

170. Every Nyaya Panch elected - under Section
165 shall take oath of oﬁice m such manner, as may be
prescmbed

171, (1) The Upa-Pradhan or any other Nyaya
Panch may submit in writing the resignation of h1s office
- to the Pradhan. , .

(2) The Pradhan may submit in -writing the resig-
nation of his office to the Collector.

(3) No' resignation tendered under sub-sectlon ey
or (2) shall be.valid unless it has beert accepted by the
Pradhan or Collector, as the case may be.

172. (1) The Pradhan, Upa-Pradhan or any Nyaya
Panch may be removed at any time by the Collector or the
: competent Officer in the manner prescribed, if he—

(a) incurs any disqualification under clauses (a).
(b), (c) and (d), of sub-section (1) of section 18;

(b) refuses to act or becomes incapable of acting;

(c) absent himself from the sittings of the Nyaya
Panchayat for more than a month.unless leave, so as

Election to a
Nyaya -
Panchayat.

Election of
Pradhan and
Upa-Pradhan. °

Term of office,

Oath of
office.

Resignations.

Removal.
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“to absent himself (Wh1ch shall not exceed three. months)
has been granted by the Pradhan: : »
~ Provided that in case of Pradhan leave shall be grant-
ed- by the Collector; .
(d) is in the opinion of the Collector or the com-
. petent officer, guilty of misconduct in the discharge of
his duties ;
(e) is in the oplmon of - the Collector unde51rab1e
in the public interest to continue in the office.
(2) A Nyaya Panch rerhoved under sub-section (1)

shall not be entitled to re-election as a Nyaya Panch for
a perlod of five years. .

173. If a vacancy in the office of a Pradhan, Upa-

" Pradhan or a Nyaya Panch arises by reason of his death,

resignation or removal, it shall be filled for the un-expired
portion of his term in the manner provided in this Act

174. Every Nyaya Panchayat shall have a seal in
accordance with the prescribed pattern bearing its name,
the name of the Taluq and District in which it is establi-

- shed and shall therewith seal all decrees, orders, proceed-

ings, processes, receipts and copis issued by it.

175. (1) The Pradhan shall for the trial of every
case, suit or proceedings form a bench of five Nyaya Pan-
chas from the panel elected under clause (b) of section 165:

Provided that at least one of the Nyaya Panchas in
the bench shall be a person who is able to record ev1dence
and proceedings. :

(2) The Nyaya Panchayat estabhshed under clause
(a) of section 165 shall be deemed to he a bench for the
trial of every case, suit or Droceedmgs

(3) Every bench formed under sub- sectmn (1) shall
include .one Nyaya Panch who resides in the village in
which the plaintiff of a suit or proceedings or the com-
plainant of a case resides and likewise one Nyaya Panch
residing in the village in which the  defendant or the ac-
sused resides, and three Nyaya Panchas residing in the
village in which neither party resides:

~ Provided that in police cases one Nyaya Panch shall

‘be such as may be residing in the village in which the

offence was committed, one Nyaya Panch res1d1ng in the

village in which the accused. resides and ‘three Nyaya
~Panchas residing in the Vllages other than those men-
_ tioned above.
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~ (4) No Pradhan or Upa-Pradhan-or a Nyaya Panch
shall take part in the trial of any case, suit or proceedings
to which he ‘or his near relation, employer, employee or

may be personally interested.

" 176. (1) If any Nyaya Panch is absent from any

~hearing of a case, suit or proceedings the - remaining

Nyaya Panchas may, notwithstz}nding anything contained
in this Act, try the case, suit or proceedings:

Provided that at least three Nyaya. Panchas -are
present.

' partner in business is a party or in which any of them

Absence of
‘a Nyaya
Panch at a
hearing,

(2) No trial as aforesaid shall be invalid by reason

merely that all the five Panchas forming the bench were
not present at any hearing or that the same Panchas were

not present at all the hearings. :

(3) The provisions of sub-sections (1) and {2) shall
- mutatis mutandis apply to an inquiry made by a Nyaya

Panchayat under section 189.

177. (1) Notwithstanding anything contained in the
Code of Criminal Procedure 1898 (V of 1898), every case

. instituted under. this Act shall be instituted  before the

" of villages, as the case may be, in which the offence is

committed.:

(2) Notwithstanding any thing contained in the Code
of Civil procedure, 1908 (V of 1908), every suit.instituted
under this - Act shall be instituted before the Pradhan of
‘the. Nyaya Panchayat of the village or group of villages,
as the case may be, in which the defendant or any of the
defendants, where they are more than one, ordinarily
resides or carries on business at the time of the institu-
tion ,of the suit irrespecttive of the place where th cause
of action arose. ' :

(3) Notwithstanding - anything contained in the

'Hyderabad Record of Rights in Land Regulation, 1358 F.,

and in the Hyderabad Tenancy and Agricultural Lands
Act, 1950, (XXI of 1950), any proceedings specified under

" section 194 shall be instituted before the Pradhan of the

Territorial
Juris-
diction.

‘Pradhan of the Nyaya Panchayat of the village or group:

Nyaya Panchayat of the village or group of villages, as -

the case may be, in which the defendant or any of the

-defendants reside or the land in dispute is situated.
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178. . (1) A Nyaya Panchayat shall have jurisdict_ion

to try the offences specified in Schedule ‘E’. -
(2) In addition to the offences specified in Schedule
‘E’ a Nyaya Panchayat shall have jurisdiction to try any
other offence under any other enactment declared by the
Government to be congnizable by the Nyaya Panchayat.
179. No Nyaya Panchayat shall take congmzance of
any offence in which the accused—

(a) has been previously convicted of an offence
with imprisonment of either descrlptlon for a texm of
three years or more, or

(b) has been previously fined for theft bv any
Nyaya Panchayat, or

_ (c) has been bound over to be of good behakur

~ in proceedings instituted under Section 109, or Section
110 of the Code of Criminal Procedure 1898 (V of 1898).
180. (1) Whenever the Pradhan or in his absence

- the Upa-Pradhan has reason to apprehend that any per-

son within the jurisdiction of the Nyaya Panchayat is
likely to commit a breach of peace or disturb public tran-
quality he may, by order in writing setting forth the sub--
stance of the information or the facts in his per-
sonal knowledge, require such person to show cause
why he should not be ordered to execute a bond
with or without sureties for an amount not exceed-

. ing rupees two hundred- and fifty for keeping the peace.

for a period not exceeding one year.

(2)  When two or more persons have been associated
together in the matter under enquny they may be dealt
within the same or separate enquiries as the Nyaya Pan- '
chayat deems fit.

(3) When any person appears or is brought before
the 1 Nyaya Panchayat in compliance with or in execution’
of a summons the Nyaya Panchayat shall proceed to en-
quire into the truth of the information on which action has
been taken and to take such further ev1dence as may be
necessary.’

(4) If, upon such enquiry. the Nyaya Panchayat is
satisfied that it is necessary for keeping the peace that
the person in respect of whom the enquiy is made should

“execute a bond wiith or without sureties, the Nyaya Pan-

chayat shall make an order accordingly :

Provided that the when the person in respect of whom

the enquiry is made is a minor, the bond shall be: e\ecut-
ed by his sureties. -
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(5) If upon such enquiry the Nyaya Panchayat is
satisfied that it is not necessary for keeping the peace
that the person in respect of whom- the enquiry is made

- should: execute a bond, the Nyaya Panchayat shall make

 an entry on the record to that effect and shall discharge
hlm :

(6) Nothing contained in this section shall effect the
powers of a Magistrate to take security for keepmg the
peace under section 107 of the Code of- Cmmmal Proce-
dure 1898 (V of 1898). : .

181. (1) No Nyaya Panchayat shall inflict a sen-
tence. of imprisonment.

(2) A Nyaya Panchayat may impose a fine not ex-
ceeding one hundred rupees but no imprisonment shall
be awarded in default of payment.

182. If at any stage of proceedings in a Criminal
case pending before a Magistrate it appears "“that the
case is triable by a Nyaya Panchayat, he shall at once
transfer the case to that Nyaya Panchayat which 'shall
try the case denovo

183. In imposing any fine the Nyqya Panchayat may
order any portion or the whole of the fine recovered to-be
‘applied—

(a) in defraymg the expenses plopelly incurred in
- the case by the complamant

(b) in compensation for material

damage or loss
caused by the offence commltted

184. If a Nyaya Panchayat is satlsﬁed after en-
quiry, that a case brought hefore it was false, malicious,
frivolous or vexatious, it may order the complainant to
pay to the accused such compensation, not exceeding
rupees twenty five as it thinks fit:

Provided that no such order shall be passed unless
the complainant is given an opportunity to show cause
against it.

185. (1) When any person is convicted by a Nyaya
Panchayat and no previous conviction is passed against
him, if it appears to the said Nyaya Panchayat that regard

.being had to the age, character and antecedents of the
offender and to the circumstances in which the offence
-was commltted it is' expedient—

Penalties.

Transfer of
Criminal
cases to

the Nyaya
Panchayat. .

Compensa-~
tion to
Complainant.

Compensa-
tion to
accused for
false or
frivolous case.

Release
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good conduct.
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(a) that the offender should be 'released after. due
admonition, the Nyaya Panchayat may, instead of szen-
tencing him to any pumshment release him after . due

. admomtxon or

(b) that the offender should be releqsed on proba- _
tion of good conduct, the Nyaya Panchayat may,.not- -
withstanding anything contained in the Code of Cri-
minal Procedure 1898, (V of 1898), instead of senten-

~ cing him at once, direct that he be released on his exe-
cuting a bond a sum not exceeding fifty rupees to ap-,
‘pear and receive sentence when called upon during
such period (not exceeding one year) as it may direct,
- and in the meantime to keep the peace and be of goad
behaviour. B
(2) The amount of such bond, if forfeited, shall be
recoverable by the Nyaya Panchayat as.if it were a fine
lmposed under this Chapte1 '

186, (1) When any } Nyaya Panchayat is of opinion

- that any suit or case before it is of such nature or of such

intricacy or importance that it ought to be tried by a

-Court or that the accused in a'case ought-to receive a

punishment different ‘in kind from, or more severe than
that which such Nyaya Panchayat is empowered to in-
flict, .it shall stay proceedings and refer the suit or case
to the Munsifi-Magistrate for orders.

(2) If the Munsiff-Magistrate is of opinion that the
suit ‘or case is of such nature, intricacy or importance that
it ought not to be tried by the Nyaya Panchayat or that
the accused in a case ought to receive a punishment dif-

-ferent in kind from, or more severe than that which such

Nyaya Panchayat is empowered to inflict he shall like
cognizance of such suit or case, otherwise he shall return
the suit or case to the Nyaya Panchayat which. made the

~reference for disposal.

187. (1) On the »applic'ation of any of the parties or
on his own motion and after notice to the parties, the
Munsiff-Magistrate or the Deputy Collector, as the case
may be, for.the ends of justice, may, at any stage trans- .
fer any suit, case or proceedings, as the case may be, pend-
ing before a Nyaya Panchayat to another Nyaya Pan- .
chayat for trial and disposal.

(2) If there is no Nyaya Panchayat subordinate to
the Munsiff-Magistrate or the Deputy Collector, as the
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case may be, competent to try or dispose of such suit,,'case )
or proceedings the Munsiff-Magistrate or the Deputy Col-

lector, as the case may be, may refer the matter to the
‘Digtrict or Sessions Court or the Collector ; and the Dis-
trict and Sessions Judge or the Collector may, after hear-
ing the parties, transfer the same to any other Nyaya
Panchayat competent to try or dispose of the same.

(3) Nothing in section 177 shall, in any way, affect
the powers of the Munsiff-Magistrate, Deputy Colléctor,
District and Sessions Judge or Collector to transfer such

‘ . suit, case or proceedings; and on such transfer the Nyaya

‘Panchayat to which the same is transferred shall try or
dispose of the same, as if the same was instituted before it,

188. A conviction by a Nyaya Panchayat under this
Act shall not be deemed to be a previous conviction for
the purposes of section 75 of the Indian Penal Code, 1860
(XLV of 1860). ' .

189. A Magistrate may direct an inquiry to be made
under Section 202 of the Code of Criminal Procedure, 1898
by a Nyaya Panchayat in any case in which the offence is
committed within the territorial jurisdiction of " such

Nyaya Panchayat and the Nyaya Panchayat shall inquire -

Conviction
of a Nyaya-
Panchayat
not to be a
previous
conviction,

Enquiry -in
case
forwarded
by Magis-
trate,

into the case and submit its report to the said Magistrate,

190. (1) Save as provided.in Section 192 the juris-
tion of Nyaya Panchayat shall extend to any suit of the
following description if “its value does not exceed one
hundred rupees :\— ' S :

(a) a suit for money due ‘'on contract, other than a
contract in respect of immovable property ;
_ (b) a suit for the recovery of movable property or
for the value thereof ; = - ‘

(¢) a suit for compensation for wrongfully taking
or injuring a movable property; and n

(d) a suit for damages caused by cattle trespass.

(2) The Government may, by notification in the
Official. Gazette, direct that the pecuniary jurisdiction of

-any Nyaya Panchayat shall extend-to all such suits of -

‘such value not exceeding five hundred rupees as may be
specified in the notification.

191. .Notwithstanding anything contained in this

_Act or in any law for the time being in force— -
(i) parties to any civil or revenue dispute irres-

pective of its value arising within the territorial juris-

Extent of
jurisdiction,

Extention of
jurisdiction.
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diction of a Nyaya Panchayat and not. pendmg 1n'
any Court, may, by written agreement, refer the
same-for its decision to thé Nyaya Panchayat and
.the Nyaya Panchayat -shall, : subject to rules pres-
cribed, determine and dlsnose of such suit under this
Act, '

(ii) it shall be lawful for the Nyaya Panchayat
to decide such disputes in accordance with any set-
‘tlement, compromlse or oath agreed upon by the
parties.

192. A Nyaya Panchayat shall have no jurisdiction
to take cognizance of the following suits :(—

(i) a suit for a balance of partnership account,
unless the balance has been struck by the partxes or
their agents;

(ii) a suit for a share or part of a share under an
intestacy or for a 1egacy or part of a legacy under a
will;

(iii) a suit by or agamst the Central Govern-

© ment, State Government or -a local authoriy or a
_ Public Servant for acts done in.his official capacity:

(iv) a suit by or against a minor or a person of
unsound mind; :
- (v) a suit for the assessment, enhancement, re-
duction, abatement, apportionment or recovery of
rent of immovable property. -

(vi) a suit for any matter in respect of which

~any suit or application would be cognizable by a
Board for the settlement or adjustment of debts.

193. (1) BEvery suit instituted before Nyaya Pan-
chayat shall include the whole of the claim which the
plaintiff- is entitled to make in respect of the matter in
dispute but.he may relinquish any portion of his claim in
order to bring the suit w1th1n the Jurlsdlctlon of the
Nyaya Panchayat. : e

(2) If a plaintiff omits to sue in respect of or relin-
quishes any portion of the claim he shall not be permitted
afterwards to -sue in respect of ‘the portlons S0 omitted
or rehnqulshed :

194. All dlsputed proceedlngs under Section 4, 5
and 6 of the Hyderabad Record of Rights in Land Regu-
lation No. LVIII of 1358 Fasli and under sections 5, 17,
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18, 24,28, 32, 39, 41, 45 and. 46 of : the Hyderabad Tenancy
and: Agmcultural Lands Act: 1950 (XXI-0f:1950)rshall sbe:
- instituted before.a.Nyaya:Panchayat: having. jurisdiction,;.
if the iwhole of  the _property.:involved is:within;the juris-
dlctlbn« of .the: Nyaya Panchayat:;

.....

" Provided that' proceedmgs under sectlon 6 'of ‘the
Hyderabad Record of nghts in' Land Regulatlon No.
LVIII, 1358 F., in’ ‘which'land paying more than" rupees
two hundred land revenue is involved shal not be insti- ]
titéd’ before! the: Nyaya‘ Panchayat ‘

i Prov1ded further that no apphcatlon for correction. of
records or mutatlon of names shall be entertained by, a
Nyaya Panchayat

195. The declsxon of a Nyaya Panchayat ofi* "thé’ Effect of
question!of; titlej! legal:-:charaater, : contract' ‘or: obllgatlon d}fglsﬁ’;‘aﬁg
shall not bind the ‘partfes except ‘in: respect ‘of: the'suit‘ in! Panchayat.

which: such matter 1s demded

196 (1) If at any t1me the Nyaya Panchayat, ls,of Dismissal -
op1n1on that the suit is.barred ;by. limitation ,it.shall; dis-. gfrsggsb
miss the suit by an order in writing. . arred by

limitation,
(2) If at any time, the Nyaya Panchayat is-of opinion
. that it has no Jurlsdlctlon to entertain . the sult it shall,
return the plalnt to the petltloner to be, presented to the
proper court

. 197" (1), No Nyaya ‘Panchayat 'shall try any ‘suit or’ Resjudicata
1ssue in respect of any matter which'i is pending-for decision’ an;% penéiing
iny ol has'been heard or demded by any competent Court, cg;ess,a“
in‘a former suit between 'the same parties under whom :
they or any of them clalm

(2) Where a case is pendmg in. any Court against,
an accused person in respect of any offence .or where an,
accused person has been tried for any offence no Nyaya.
Panchayat shall take cognizance of any such offence or
on the same facts, of any other offence of which the ac-
cused mlght have been charged or conv1cted "

- 198. "Where 'a ‘casé or suit is maintainable’ in' more Coneiirris
than one Nyaya' Panchayat, the plaintiff: or' the cOm-‘Junsdlctlgg‘
plamant as the case may be, may brlng the case -or'suit’
in‘dny one of ‘thé Nyaya’ Panchayats Any ‘dispute ' re-
garding’ jutisdiction ‘shall 'be’ decided’ by ‘the Muns1ff—Ma~
gistratethaving jurisdiction, *
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- 1994 "(1) Any person who'wishes to institute:a. case,
suit or proceedings underithis-Act-before a: Nyaya Pan-:
chayatnmay make an: appication: orally: or:in:writing ' to:
the; Pradhan of the Nyaya Panchayat, in’caseiof: his ab-i
sence to the Upa-Pradhan or in:the absence: of: both to-
such other Nyaya Panch as.the Pradhan may,. have: ap-
pointed in ‘this’ behalf and shall at the same time pay,the
prescribed. fee. In every suit, the plamtlff shall. statezlts

(2) Where a case, suit.or Pproceedings -is instituted;
orally the Pradﬁan Upa—Pradhan or the Nyaya Panch,
as the case may be, recewmg ‘the apphcatlon shall record
without delay the prsceribed particulars and the signa-
ture or thumb impression of the applicant shall be taken
thereon,, |

- 1(3) The Pradhan or 1n h1s absence the' Upa-Pradhan-
or in the absence of both the Nyafa Panch mentioned in-
sub-section (1), shall’' thereupon.call a sitting:.of: " the’
Nyaya Panchayat or appoint a bench for disposal and
shall also‘fix a 'date for the first hearmg of 'the ‘apphca-
tion' before ‘such bench and give notice 'of the said date to“
the apphcant and to the members of the bench.

""" 200. "The Nyaya Panchayat ‘after hearmg the appll-
cation shall ‘cause a written summons in the prescrlbed,
form’ to be issued and served on' the defendant or 'the
accused, as the case may be, requiring him to attend and'

.produce h1s ev1dence on such date, and at such time and

......

“and produce} his’ evidence on such date and at such tlme
‘and' place:

Provided that the Nyaya Panchayat may, for reasons
to ‘be' recorded after ‘hearing the apphcatlon and examln-
ing the" plamtlff or complamant refuse 'a summons andj
dismiss the suit or the case:

o (1) If the plaintiff or the compldinant’ fails to
appear after having been informed of the time ahd place
fixed for hearing, the Nyaya. Panchayat may, dismiss; the
case, suit or proceedings..or pass such order -as it may
deem fit.

(2) If the defendant’ falls to appear and the Nyaya
Panchayat is satisfied, that he_ has received -notice. of the.
date fixed for hearing, it may decide the suit. ex ;parte. ;..



1956: HYD, Act XVI}) _ Gram 751

Panchayats

(3) If the accused fails.to appear or cannot be found,

the Nyaya Panchayat shall report the fact to the Munsiff-
Magistrate, who would. have had jurisdiction to try ;- the

:offence: but -for the. provisions of this.Act, - who may:issue
a:warrant for the arrest of: the.accused, and: after -arrest,
may forward him for trial to the Nyaya Panchayat wor
-release him on bail.to .: appear before it.

(4) The Nyaya Panchayat.shall,:if: possible;: try ithe
case on the day on which the accused appears or s
‘brought before it, but if that is not not possible the Nyaya

‘Panchayat ‘shall :release - himon executing a bond for a:

sum- not exceeding twenty-five rupees to ‘appear before
-it.on any subsequent day to Whlch the trial- may be. ad-
Journed

, 202 (1) Except as provided in sub-section 7(2) or
'to correct a clerical error, a Nyaya Panchayat shall have
_ no power to cancel, revise or alter any. decree or order
" passed by it.

, (2) A Nyaya Panchayat may, for sufficient reasons
"to be recorderd, on application made within one month of
‘the date of decree or order or knowledge thereof, in case
personal service of summons has not been effected, res-
.tore any suit or proceedings. which has been dismissed in

. default or in which a decree or order has ‘been - passedu

., ex. parte.

©'203. 'The Nyaya Panchayat shall add as parties to
~ a'suit any person whose presence as parties it considers
‘necessary for a proper decision thereof and shall enter
“the names of such parties in the register of suits and the
suit shall be tried as between the parties whose names are

. entered in the said register :

_ Provided that a notice shall be given to the person
, aforesaid who shall-be given an opportunity of being:

. heard -before he is impleaded as a party.
.(2) In all cases where a new. party appears under
."sub-sectlon (1) during the trial of a sult he may requlre
that the trial shall begin de novo..

204. No legal practitioner shall appear,: plead or
act on behalf of any party in any suit or case before a
Nyaya ‘Panchayat.
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'205. - Subject to the provisions of section' 201, any‘
party to a suit or case may appear before a Nyaya Pan-
chayat either in person or by such servant (not being a

.tout), partner, relation or friend authonsed by him as the

Nyaya Panchayat may admit as a fit person to represent
him-:
Provided that such representative shall not be a legal

_practmoner or his clerk,

.. 206. (1) Where it 1s proved to its sat1sfact1on that
a su1t has been ad]usted Wholly or in part by oath or by
any lawful agreement, compromise or satisfaction, the

Nyaya Panchayat. shall order such agreement, compro-
.mise or satisfaction to be recorded and shall pass-a decree

in accordance therewith so far as it relates to the suit.
* (2) The Nyaya Panchayat may permlt any case to

‘ be compounded

Provided that When a Nyaya Panchayat does not pass
a decree in accordance with the -agreement,. compromlse

"'or satisfaction under sub-section (1) or does ' not permit

" 'a’case to be compounded under sub sectlon (2), 1t shall

Procedure
and power to
‘ascertain
truth,

record its reasons. -

207. : The Nyaya Panchayat shall receive ev1dence
in a case, suit or proceedings as the partles may adduce
and may call for such further evidence as, in their opinion, -
may be necessary for the determmatmn of the points in
issue.’ It shall be the duty of the . Nyaya Panchayat to
‘ascertain the facts of every case, suit or proceedings . be-
fore it by every lawful means in its powers and make local

‘investigation in the village to which it relates and there-

after to make such decree or order with or without costs
as it may seem just and legal. Such decree or order shall

"'state the finding and a brief statement of the reasonsg’

“thereof. The Code of Civil Procedure, 1908 (V of 1908),

the Code . of Criminal Procedure 1898 (V of 1898), and

" the'Indian' Evidence - Act, 1872, - shall not apply to any

Majority to
prevail.

Issue of °
summons to

witnesses,

case; suit or proceedmgs pendmg in a Nyaya Panchayat

208. In the event of any dlsagreement between the

‘ Nyaya Panchas the op1n10n of the: ma;omty shall prevail.

209. (1) A Nyaya Panchayat may, o if 1t cons1ders
the evidence of, or production of a document by, any per-
son necessary in a case, suit or proceedings issue and
cause to be served in the prescribed manner a summons
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on such person to compel his attendance or to produce
~or._cause the production of such document and ' such
person shall be bound to comply with the dlrectlons con-
tained in the summons.' ‘

' (2) If ‘any person, who is summoned by a Nyaya
Panchayat by a written order to appear to give evidence
or to produce any document before it, wilfully disobeys

such ‘summons or notice or order, the Nyaya Panchayat

" may make a complaint to the magistrate having juris-
diction and the said person shall be punishable w1th a
.ﬁne which may extend to twenty-five rupees: -

Provided that no woman .shall be compelled to ap-
pear in person before the Nyaya Panchayat; she. may
however be examined on commission in the manner
prescribed : o

‘Provided further that if a document is produced in.

obedience to a summons, issued under this section, the’

Nyaya Panchayat shall cause the document.to be copied,
and copies to be marked, after comparing with the origi-
nal, to be true copies and return the original document
- to the person producing the same.

210. A Nyaya Panchayat newly constltuted on the
‘expiry of the term of office of the outgoing Nyaya Pan-
chayat shall hear and dispose of all suits, cases and pro-
ceedings pending before the latter on the date of exp1ry

~of such term :
" Provided that the hearing of such suits, cases and
proceedings shall commence afresh before the Nyaya
- Panchayat newly constituted, as if such sujts, cases: and
proceedings were 1nst1tuted before it..

Pending

cases before
Nyaya
Panchayat

at the expiry
of  the term of
office.-

. 211. (1) (a) There shall be no appeal by a convic- 5.

ted person in any case tried by a Nyaya Panchayat. . -
~ (b) The decision of a Nyaya Panchayat in ‘every

Revision,

‘suit or proceedings shall be final as between the parties

- to the suit or proceedings, as the case may be.

(2) The Munsif-Magistrate or the Deputy Collector,
as the case may be, may for the purpose of satisfying him-

. self as to the correctness, legality or propriety of an order -

_passed by the Nyaya Panchayat, in exercise of any power
. or authority conferred by or under this Act in any case,
suit or proceedings, call for and examine the record of
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any case, suit or procedings, as the case may be, pending
before or disposed of, by the Nyaya Panchayat and may
pass such order with reference thereto as he thinks fit:

Provided that no order shall be reversed unless notice
~ has been given to the parties mterested to appear and be
heard.

(O

D::ttilels.“ 212. If the Plaintiff or defendent in any suit dies be-

pa fore it has been decided, the suit may be proceeded with
at the instance of, or against the legal representatives of
the deceased plaintiff or defendant, as the case may be.

g&tahnents 213. (1) A Nyaya Panchayat in ordering the pay-

- interest. .ment of a sum of money or the delivery of any: movable
- . property may direct.that the money be paid or the mova-
ble property be delivered by instalments. .

~ (2) Where the decree is for payment of money, the-
Nyaya Panchayat may, in the decree, order interest at a
rate not exceeding six per-cent per annum.

Costs, ~° ~ 214, Subject to such conditions and limitations as
. may be prescribed and to porvisions -of any law for the
time being in force the cost of and incident to all suits
eshall be in the discretion of the Nyaya Panchayat which
shall have full power to determine by whom and to what
extent such costs are to be paid to give all necessary direc-

tions for the purposes aforesaid. -

Payment of . 215. If on the application of the decree-holder or
ggjalggnent " the ‘judgment debtor the Nyaya Panchayat which passed
to be ce the decree finds after enquiry that the decree has been
recorded. . satisfied wholly or in part, the Nyaya Panchayat shall

record the fact in a prescribed register.

Execution of -+ 216. (1) A decree or order passed by a Nyaya
decrees. Panchayat shall be executed by it in such manner as may
be prescribed. If the defendant’s property is situated
outside the jurisdiction of the Nyaya Panchayat, it may
transfer the decree or order for execution in the prescrib-
ed manner to the Court of Munsﬂf—Maglstrate within

‘:Whose jurisdiction it is situated.
(2) If a Nyaya Panchayat finds any difficulty in exe-
cuting a decree, it may forward the decree to the Mun-
sifi-Magistrate who shall then execute the decree as 1f it

 were a decree passed by him,
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217. Fine imposed in.a case by a Nyaya Panchayat

Recovery of
fine

shall be recoverable in the manner provided. in section
-386 of the Code of Criminal Procedure 1838, (Vof 1898)

but if the Nyaya Panchayat finds any dlfﬁculty in its re-
covery it may -request the Munsifi-Magistrate, ‘within
whose Jurlsdlctlon the Nyaya Panchayat lies, to ‘recover it

and he shall recover it as 1f the sentence of ﬁne had been\‘

passed by h1m

218 (1) The District and Session’ Judge, - within

Inspection,

whose jurisdiction the Nyaya Panchayat is situated. ‘shall =

have power, at all times, to inspect the proceedings and

the records of a Nyaya Panchayat relatlng to suits and_

C&SEb

(2) The Collector shall have power, at all times,

to mspect the records relatmg to the revenue proceedmgs :

219. (1) The Government may, by a notification in

. the Official Gazette; withdraw from a Nyaya Panchayat

the power to take cognizance of all or any of the offences

or suits mentioned in this chapter, if in the opinion of the’

Withdrawl of .
powers of Nya-
ya Panchayat

Government, such Nyaya Panchayat has been incompe- .

tent in exerc1se of, 'or has been guilty of the abuse of, or
1s othermse unsuitable for exercising the same powers.

(2) On issue of the notification under sub-sectlon.

(1) withdrawing’ the power to take . cognizance of all
offences or suits mentioned.in this chapter the Nyaya
Panchayat shall be deemed fo have been dissolved and.
all members of the Nyaya Panchayat shall vacate office
as from the date of such notification.

(3) All pending cases, suits and proceedings. for, exe:
tion of decrees and recovery of fines and. compensatlon shall
be ‘transferred to the Munsiff- Maglstrate and all pending
revenue proceedings shall be transferred to the competent'
revenue officer, who would have had Jurlsdlctlon to try.
the case, suit or proceedings, if thé Nyaya Panchayat

had not been constituted and such Munsiff-Magistrate’

or the Revenue Officer shall deal with the proceedings as’

if the case, suit or proceedings out of whlch 1t arose

had been heard and decided by him,
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CHAPTER XII.
N Sup'plemental'

- 220, (1) The ‘Gram Panchayat - may delegate any
of its powers under this Act or the ruleés made thereunder
to the Sarpanch, Karbhari or any other officer or servant
of the Gram Panchayat.

(2) The Gram Panchayat shall have the power at
any. time to rescind, modify: or withdraw:  the powers
S0 delegated

221, Notw1thstand1ng anythmg contamed 1n sec-
tion 209 of the Hyderabad District Boards Act, 1955 (I of
1956), the powers vested in the District Board shall, - in
respect of the cattle. pounds constructed, maintained or
managed by the said Board.and sitnated within the village

' vest in the Gram Panchayat.

222 (1)Notw1thstand1ng anythlng contalned 1n the

'Hyderabad Municipal and Town Committees .. Act, 1951

(XXVII .of 1951) or in. this Act, the Government may, by

.'not1ﬁcatlon pubhshed in the  Official Gazettee, . declare
that a Town declared. to. be a Town Municipality , under

section 4 of the Hyderabad Municipal and Town Commit--
tees Act, 1951, shall, with effect from the date specified
therein, cease to be a Town Municipality andbe deem-
ed to be a village for the purposes of this Act.

(2) On issue of the notification under' sub-section
(1) following consequences shall - ensue namely :— -

(a) the Town Committee of such town (heremafter,
refered to as the Comm1ttee) shall cease to ex1st or to
functmn

(b)) there shall’ be constltuted for the vxllage an m-‘

terim Gram Panchayat consisting of persons vacating
office as members of the Committee and the President and

Vice-President of the Committee shall, respectively, be

deemed to be the Sarpanch and Upa Sarpanch of the in-
terim Gram Panchayat . -
(c) the ‘unexpended balance of the’ mun1c1pa1 fund
and property including: arrears- of rates, taxes and fees:
belonging to the Committee and all mghts and powers
which, prior-to such notification, vested in the Commit-
tee shall, subject to all charges and liabilities affecting
the same, vest in the Gram Panchayat as the Panchayat
fund until the new Gram Panchayat: is constituted”
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pursuance, of - the, Prov1smns of -sub- sectlon ,(1) of Sec-
tlon 223 ;

(d) any appomtment notzﬁcauon notlce tax ‘brder,
scheme;:license, permission, rule, bye-law or:form made,
issued, imiposed or granted under 'the Hyderabad Munici-
pal-and Town Committees Act, 1951; immediately before
the said date’ in-respect of ‘such ‘townishall: continue: in
force and be deemed to haveibeen made; issued; imposed
. or granted in respectof the 'village:untili it is-supérseded
or modified by any appointment, notification;:notice;:tax,
order, .scheme, license, ‘permission, rule, by -law or form
made 1ssued lmposed or granted under thls Act

(e) all budget estlmates assessments assessment
hsts, valuations or measurements made: or authenticated
under the Hyderabad Mun1c1pa1 and. Town Commlttees
~Act 1951, immediately before, the said ‘date in respect of
such local area shall be deemed to have been’' made ‘or
authent1cated under- th1s Act;

(f) all debts and obhgatlons 1ncurred and all con-
‘tracts made by or on behalf of the COmmlttee 1mmedia~
tely before the said date and sub31st1ng on the said’ date
shall be deemed to have been incurred ‘and 'made by the
‘Gram Panchayat in’ exercise of the powers: conferred on it
by th1s Act

(g) all ofﬁcers and servants 1n the employ of the Com-
mittee 1mmed1ately before thevsaid date shall be deemed
'to be officers and servants’of' the Gram' PanchaYat ‘under
‘this Act and shall, until other:: ‘provision is" 'made! in-dc-
~cordance with ‘the ‘provisions of this' Act, receive’ salarles
and allowances and be subject to the conditions of- Service
‘to which they were entitled or, subject.to,qn:such date:

«: Provided that, it'shall bé ‘competent to’: the ' Gram
Panchayat, subject however, to the previousrsanctiohwof
_ Government, to dlscontlnue the services’ of .anyi officer or
-servant who, in its oprmon is not necessary . or.. su1table
to. the. requlrements of the Gram Panchayat Serv1ce1 after
‘g1v1ng such officer or servant such notice as is requlred
to be given by the terms of his employment and every
’ ofﬁcer or Servant whose ‘'services are discontined, shall
“be’ entltled to such leave, pensmn “provident “fundiand
gratulty as he would Have been entitled to take or:receive
Yoy being 1nvallded out’ of service as if' the Committee in .
the employ of Whlch he Was, had not ceased 'to ‘exist;
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. (h) all proceedings pending at the said date before
the Committee shall be deemed to be transferred to and
continued by the Gram Panchayat ;

(i) all prosecutions. instituted- by or on behalf

" of the Committee and all suits or other legal proceed-

ings instituted by or against such Committee or any offi-

cer of such Committee pending at the said -date shall be

continued by or against the Gram Panchayat as if such

- local area had been included in the village when such
prosecutions, suits or proceedings were instituted.

- 223. (1) The Collector shall, within a period not
exceeding one year from the date on which the interim
Gram Panchayat has been constituted, take steps to hold
election for a new Gram Panchayat.

(2) Thg members of the interim Gram Panchayat
shall hold office until the date immediately preceding the
date of the first meeting of the new Gram Panchayat.

.. (3) During the period for which the members of the
interim Gram Panchayat shall be in office. as provided
in sub-section (2) no Nyaya Panchayt shall be constitut-
ed for the village.

(4) All arrears of rates taxes and fees vestmg in the
interim Gram Panchayt shall be recoverable under the
provisions of this Act as if the rates, taxes and fees were

imposed and recoverable gnder this Act:

*  Provided that steps to recover arears of taxes and
fees shall be taken within a per1od of three years from

the date on which they vest in the interim Gram Pan-

_ chayat

(5) In other respects the provisions of th1s Act shall

~mutat1s mutandis apply to the interim Gram Panchayat

and its members.
- (6) If any difficulty amses,

(i) in the constitution of the interim Gram Pan-

- 'ehayat or the new Gram Panchayat which succeeds it,

or ; , ’ e ‘
| , (ii) in giving effect to the provisions of this sec-

- tion-or section 222, the Government may by order, as

-‘occasion may require, do, notwithstanding anything

. contained in this Act or the Hyderabad Municipal and

.Town Committees Act, 1951, anything which appears
to it to be necessary to remove the difficulty.
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© 224, (1). Notwithstanding .- anything - contained 'in
in this Act, when any village ceases to be.a v1llage by
virtue: of :a notification under section 3 -and is declared
to be.a Town Municipality under ‘section 4 of the Hy-
derabad: Municipal ‘and .Town Committees Act; 1951,-the
following consequences ' shall ensue namely —

‘(a) the Gram Panchayat constltuted for 'such vil-
- lage shall cease to exist or to function ;
~ (b) all Panchas of the said Gram Panchayat shall
_‘Vacate office: .
. (o) till a Comm1ttee is constituted under the Hy-
;- derabad. Mun1c1pal and Town  Committees Act 1951
(XXVII of 1951), an Ad-hoc Committee, consisting,of

Conversion
of Village"
Panchayat
into Town
Municpality,

. officials and no-officials shall be cons’ututed by the Gov- '

ernment in the marner prescrlbed such Ad hoc Com—

, mlttee shall  perform and exercise powers to the ex-
_tent as the Government may determine; '

e (d) the Nyaya Panchayat estabhshed for the said
'v1llage shall cease to exist. and all the pending sults,
cases and proceedings shall be transferred to the con-

f"’cerned Munsiff- Maglstrate or the Deputy Collector as
“the case may be. ‘

(2) If any dlfﬁculty arstes in g1v1ng ‘effect 'to the pro-
visions of this section Government may by order, as oc-
“casion may require, do, notwithstanding any thing con-

tained in this Act or the Hyderabad Municipal and Town -

Committees Act, 1951, anything which appears to it to be
necessary to remove the difficulty. :

225. The IHyderabad Village Panchayat Act, 1951
(VIII of 1951), is hereby repealed '
Provided that—

(a) any Panchayat constituted under the enact-
ment so repealed (hereinafter referred to in this sec-
tion as the said Panchayat) shall be deemed to have
been constituted under this Act and the Panchas of the

Repeal and
Gavings.

said Panchayat shall continue to hold office till the un- -

expired term of office under section 25 of this Act;
(b) any appointment, notification, notice, tax, or-
der, delegation, instruction, direction, scheme, license,
permission, permit, certificate, rule or from made,
published, issued, imposed or granted or deemed to
have been made, issued, given, published, imposed or
granted under the said enactment and still in force
shall, so far as it is not inconsistent with this Act, be
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deemed to have been respectlvely made published, is-
sued, given, imposed and granted under this Act;.

. (c) any tax or fee levied or collected or purporting
to have been levied or collected under the said enact-
ment shall, notwithstanding any defect in or.there be-
ing no specific provisions in the said enactment relat-

. ing to the levy or collection of such tax or fees be deem-
ed always to have been validly levied or collected as
if this Act were in force on the date on ‘which such tax ‘

~or fee was levied or collected ;

(d) any right, privilege, obhgatlon or 11ab1hty ac-
quired, accrued or entered under the said Act,-shall -
be deemed to have been acquired, accrued or entered

. under this Act;

(e) any- 1nvest1gat10n legal proceedmgs or reme-
'dy in respect of any such right, privilege, liability, pe-

" nalty, forfeiture or punishment as aforesaid may be
instituted, contlnued or enforced and any such penal-

' ty, forfeiture or punishment may be 1mposed as 1f thls
Act had not been passed; and = '

(f) all references made in any Act to any of the

said enactment shall be read as if made to this Act or
to the correspondlng portion thereof
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SCHEDULE ‘A’

(Seg Section 68).,
"Murder, culpable homlcxde rape (When the - offender is not the-
‘Husband of the woman raped), ‘ddcoity, roberry, theft, mischief by fire,

house-breaking,-counterfeiting currency notes, coins or stamps, possess-
- ing mstruments or materlals for the purposes of such counterfeiting,

without a license and gomg armed -without a’license,"' and all attempts,
preparatlons and conspiracies to commit, and abetments of . the said
offences
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SCHEDULE! ‘B
Notice ‘¢f Demand.

" (See Section 85)..

To:
_ re51d1ng ate..iir..s teseeee e
Take notice that a sum of Rs....... e ... is due
by you to the Village Panchayat........................ on account
10 for the period....~............. and that, if
within fifteen days from the service of this notice, the said sum'is not
* paid into the Panchayat Office..... et .. sufficient. cause

. for non-payment of the sum is not shown to the satisfaction either to
the Sarpanch or the Karbhari a warrant of dlstress will be issued for
the recovery of the same with costs.

Dated:.......1........
Sarpanch |
or )
Executing Officer.
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: - Panchayats S
SCHEDULE ‘C’:
Form of 'Warrant:
‘ -+ (See’ :Sectiénwgs) N
Td':

........................

cution of the Warrant)
Whereas‘ ; AT A e e

(here g1ve the name of the:defaulter)
........... ....... has not paid, or shown satlsfactory cause - for the
"non-payment of the sum of Rs..il.0i i o AR .due on accouiit
of the tax mentioned in the margin ‘for the period commencirig from
........ ‘v.vv.....and ending on..........: ... and whereas. fifteen
days have-elapsed since the service on him of the notice of demand -for
the same.

This is to command you to distrain, subject to the provisions of .
sections 94 to 100 of the Hyderabad Gram Panchayts Act, 1956, the goods .
and chattels of the said...... S t o the amount of

..................

Rsap

on account of the sa1d L b:
for issue of warrant and such further sum as may be suﬁ‘iczent
to defray the cost of recovering the said amount..........
and forthwith to certify to me, together with this warrant,
all particulars of the goods seized by you thereunder.

Dated:........ L Sarpanch.
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‘ _ Panchayats

SCHEDUL_Ei D%
Form of Inventory @ndﬁ;ﬁotice;
i/ E[SeeuSection:98 ,(c)]. ‘
To: |

‘tax mentioned in the;. margm‘ for, the per1od commencing from........
iy .cand endmg OML. . wisrepiises w6 e together Wlth Rs ...........

......................................

T ' . Signature of Officer,
executing the warrant,
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" | -

' SCHEDULE ‘E’.
Offences cognizable by a Nyaya Panchayat under Seetion 178..

Offence. . Section.

(a) Under the Indian Penal Code, 1860 (XLV of 1860)

_Committing an affray .. .. 160
Absconding to avoid service of summons or other pro-
ceeding .. i. .. 172
Non-attendance in obedience to an order from Public : ‘
Servant .. .. .. .- 174
Intentionally omitting to produce a document .. 175
. Refusing oath or af‘ﬁrmation when duly requlred by
a Public Servant .. .. .. .. 178
"Refusing to answer a Public Servant authorised to ques- :
tlon . .. e .. .. 179
Refusmg to sign statement .. . . 180
Disobedience to order duly Promulgated by Public. Ser—
vant .. : = - 188
Intentional insult or interruption to Public Servant sitting :
in a judicial proceedmg P .. .. 228
Neghgently doing any act known to be hkely to spread
infection of any disease dangerous to life . . 269
Fouling the water of a public spring or reservoir .. 277
Rash driving or riding on a public way .. .. 279
. Causing danger, obstruction or injury, to any public way. 283

Negligent conduct with respect to fire or combustlble
matter .. .. . .. 285

- Negligent conduct with respect to explosive substance. 286

Negligent conduct with respect to any ammal commit-
tlng a public nuisance - e e .. 289
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Panchayats

- SCHEDULE ‘E’ —(Contd.).

Offence. . o L 'Section. '

Continuance of nuisance after injunction of discontinu-

ance. - - .. . 291
Obscene acts and songs etc. .- L 294
Voluntarily Causing hurt L ' .. 332

" Voluntarily causing hurt on provcation S S .. . 334
~Act endangering life or personal safety of others - .. - 336
Wrongfully restxammg any pexson , .. . 341-
Assault or use of Criminal force otherw1se than on glav : :
and sudden provocation . o L ... 3582
' Assault or use of Criminal force in attempt to commlt theft '

of property carried by a person o ... 356
Assault or use of Criminal force in attempt wxongly to

_confine a person .. .. . 357
Assault or use of Criminal force on grave and sudden pro- -

vocation e oo .. .. 358
‘Unlawtul compulsory labour ce e 374

“Theft or theft in a dwelling-house or theft by a servant .
where the value of the property stolen does not e\ceed

Rs. 50 . .. .. . ... 379,
and 381

"Dishonest misappropriation of prbpei"ty where the value - _
of the property does not exceed Rs. 50 .. .. 403

Dishonestly receiving stolén' property where the Avélue of
the property does not exceed Rs. 50 e ..o 411

Mischief when the damage or loss does not e*(ceed Rs. 50 :
©in value ' e Ll .. 426

Mischief by killing, -poisoning or maiming or rendering ' :
useless any animal of the value of Rs. 10 or upward ... 428
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Panchayats

' SCHEDULE ‘E’ — (Contd.).

Offence: ) Section.

“Jhsclnef by doing any act whlch causes diminution of

supply of water for agrlcultural purposes .. 430.0
Criminal twspass L .. : A o 447
House trespass. - R . .. © 448
Dishonestly breaking open or unfastening any closed re-

ceptable containing or supposed to contain property .: 461
Intentional insult with mtentxon to pxovoke -a breach of

peace . .. - .. 504
Criminal intimidation L o .. 506

Uttering any word or making any gesture intended to -
insult the modesty of a woman e 509

‘ Misconduct~ in public by drunken person .. .. 510

(b) ‘Under the prevention of cruelty to Animals Act, 1313 Fasli
: (I of 1313 Fasli):

Killing or treating animals with ﬁhnecessary cruelty 3 &4
Employing animals unfit for labour . 5
Baiting or inciting animals to fight L .. 5 (a)

Permitting diseased animals to go at. ]arﬂe or.to die in
public places . .. e .. 5 (h)

(c) Under the Hyderabd Cattle Ty espass Act, 1337 Fasli (V of . = '
1\)37 Fasli) :

Forc_ibly opposing the seizure of cattle or rescuing fhe
same - .. .. o e .o 21 (D)

(d} _Uﬁdei‘ the Hyderabad Compulsory Primary Education
Act, 1952 penalty for failure to tause a child to attend -
school .. .. .. .. 9

(e) Under the Hyderabad Vaccination Act 1951, (XXIV of 1951).

Neqlectmg to produce a child for vaccination, or for me-
“dical examination after vaccination .. . 3&T7




f
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- Panchayats
SCHEDULE ‘' —(Contd.).

‘Offence. S Section.

Neglecting to produce a medlcal cextlﬁcate of successful
vaccmatlan R R T S 10

f"f"Refusmg to give information or dehberately glvmg false
information about an unprotected child ... - 13 & 17

- For continuing for a month- the neglect or default of
¢ order . oo . .. .. -15&17(2)

) Except as otherwme prov1ded oﬁences under thls Act or
© rules made thereunder .
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